
RATIFIED MINUTES OF MEETING No.17lr6 OF NORMS COMMITTEE-I DES-I SECTIOTD
SCHEDULED TO BE HELD ON 24.11.2015 BUT ACTUALLY HELD ON 02.12.2015

Please Note

(i) [n certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. l7l16 of the Norms Committee (NC-I) for the licensing year 2015-2016 which was

scheduled to be held on24.11.2015 but actually held on 02.12.2015 under the Chairmanship of Sh.

Darshan Singh, Additional Director General of Foreign Trade to consider the applications under Duty

Exemption/Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020lHandbook of
Procedure Volume. The following Members of the Committee were present in the meeting: -

S:.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.丁 iwar:!.A 476 23063321 DH:′ U.B.

2. Sh.  Kanwa‖ nder  Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGF丁′U.B.

I -The Committee considered the individual coses of the oaenda of this meetino aeneroted throuoh the

online svstem of NlC. The decisions token thereon ore os under:-

Case No.: l6/l l/80-AL C2lz}l5 Party Name: TRANTER INDIA Meet No/Date:17180- Status:
PRIVATE LIMITED ALC2l20l5 Approved

24.11.2015

HQ File RLA File Lic.No/Date:31 10039773

:01/80/05 0100223lAMt6l :311241040100087/AM l0/ 28.08.2009

Decision: The committee decided to ratifo the norms based upon the written comments of DIPP vide

ID No.12112512015/TSW/l dated 02.12.2015 as under:-
1. Net weights of export products at S. No. 1 to 7 may be specified as 950 Kgs., 950 Kgs., 285(

Kgs.,760 Kgs.,2772 Kgs.,3465 Kgs. & 2102 Kgs.respectively

I 2. Quantity of import item at Sl. No. 1 may be allowed as 1031.5 Kgs. as 1.086 Kgs./Kg. content

i in export item at Sl. No. 1 after taking 1/3'd recovery from scrap.

, , 3. Quantity of import item at Sl. No. 2 may be allowed as 1031.5 Kgs. as 1.086 Kgs./Kg. content

in export item at Sl. No. 2 after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as 3094.5 Kgs. as 1.086 Kgs./Kg. content

in export item at Sl. No. 3 after taking 1/3'd recovery from scrap.

5. Quantity of import item at Sl. No. 4 may be allowed as 825.2 Kgs. as 1.086 Kgs./Kg. content

in export item at Sl. No. 4 after taking 1/3'd recovery from scrap.

6. Quantityof importitematSl.No.5maybeallowed as31-74.4 Kgs.as 1.145Kgs./Kg.content
' in export item at Sl. No. 5 after taking 1/3'd recovery from scrap.
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7. Quantky ofimportitem at sl.No.6 may be al10wed as 3968 Kgs.as l.145 Kgs./Kg.
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in export item at Sl. No. 6 after taking 1/3'd recovery from scrap.
Quantityofimportitematsl.No.Tmaybeallowedas25l3.lKgs.as 1.195Kgs./Kg.
in export item at Sl. No. 7 after taking L/3'd recovery from scrap.

RA may take further necessary action accordingly.

| IDecision:Thc cOmmittee nOted that cOmments from EPCG D市 isiOn arc pending and l4tl' reminder
dated 16.12.2014 has been senttO EPCG D市 isiOn.The COmmittee decided to send a D.O. letter from: idated 16.12.2014 has been senttO EPCG D市 isiOn.The COmmittee decided t

i凛器 膿脚:螺:Ⅷ」蕩:1『b威飩りPCG〕面m for expediting comments

Case is deferred to 05.01 .ZOl6.
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IDecision:The cOmmittee nOted that the nrln's reply dated 31.10.2015 has been sent tO DHI On
18.H.2015 for comments.The nrm has inf。 11lled that its supply is to chennai Metro Rail COrporatiOn
tunメ ar月△△… 0月 ^w^^`^^`^:under deemed expO■ category.



:01/80/050/00526/AM14/ :09/24/040/00070/AM14/ 30.05.2013 Date105.01.2016

Decision: The committee noted that the firm has not replied to the fresh deficiency raised in the firm's
reply dated 10.07.2015 sent to them on 09.11.2015 and decided to send reminder to the firm to furnish
reply. Case is deferred to 05.01 .2016.

Case No.:3/25180-ALC2l20l3 PartyName: THERMAL Meet No/Date:17/80-

SYSTEMS(HYDERABAD)  IALC2/2015

HQ File

:01/80/050/00527/AM14/

24.11.2015              1

Lic.No/Date:0910056186  1Defer

Decision: The committee noted that the firm has not replied to the deficiency raised in the firm's reply
dated I 0.07 .2015 sent to them on 09. I I .201 5 and decided to send reminder to the firm to furnish reply.
Case is deferred to 05.01 .2016.

Case No.:10/15/80-ALC2/2013 PartyName: ALSTOM Mcet No/Date:17/80‐ Status:
DeferredTRANSPORT INDlA LIMITED IALC2/2015

24.11.2015

HQ File

:01/80/050/00266/AM14/

Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by DHI in
Ithefirm'sapplication)senttothefirm on2l.0g.20l5followedbyreminderon06.ll.20l5anddecided
to send final reminder to furnish reply. Case is deferred to 05.01 .2016.

Case No.:lll15/80-ALC2l20l3 ParfyName: ALSTOM Meet No/Date:17/80‐ Status:
DeferredTRANSPORT INDIA LIMITED:ALC2/2015

124.11.2015

Lic.No/Date:0710096370 1DeferHQ File

:01/80/050/00267/AM14/

HQ File

:01/80/050/00199/AM14/

P.LTD.

RLA File

:09/24/040/00069/AM14/

RLA F‖ e

:07/21/040/00090/AM14/

RLA File

:07/21/040/00126/AM14/

RLA File

:05/23/040/00113/AM14/

Status:
Deferred

30.05.2013 Date:05.01.2016

Lic.No/Date:0710096369  ‐Defer
.02.07 2013              Date:05.012016

Mcet No/Date:17/80‐     IStatus:

ALC2/2015          1Deferred

Lic.No/Date:0510358721  Defer
Date:05.01.2016

02.07.2013 Date:05.012016

Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by DHI in
the firm's application) sent to the firm on 21.09.2015 followed by reminder on 06.1 1 .201 5 and decided

to send final reminder to furnish reply. Case is deferred to 05.0'l .2016.

Case No.:44/10/80-ALC2/2013 Paty Name:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER OIL 24.11.2015

04.07.2013

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
, authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.The

1g Committee decided to reiterate its earlier decision for the necessary document.
r'- the Committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No. 3l 10060945

dated 30.10.2013 for supply of goods in connection with petroleum operations. ln this regard, the firm

was requested to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons.

The Committee noticed that the firm has produced the requisite certificate issued by the Directorate

General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

, ;mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking

' them to furnish requisite DGHC Certificate. The firm has informed that its supply is to ONGC, Delhi
:under deemed export category.

, lThe Committee further noted that the firm has submitted representations for certain Advance
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,Authorization requesting that they may be granted waiver
,DGFT (DES-I) forwarded these representations to policy
lmatter with TRU, D/o Revenue, Ministry of Finance.
Case is deferred to 05.01 .2016.
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Status:
Deferred

Case No.:50/15/80-ALC2/2013 1Patty Name:TERACOM

LIMITED

に轟 通 i1/2/86ム Lc2/2■4~'お Nam&T責ERMALふ
~猿

漱 摯

漁 7/801

l                     iSYSTEMS(HYDERABノ
i                     IP.LTD.,                124.H.2015

IMect No/Date:17/80-

:ALC2/2015
124.11.2015

RLA File
…
扇雨3   

「
簿嘉I:01/80/050/00306/AM14/ :05/24/040/00199/AM14/ 103.09.20131 撃 軍 出 当 壼 世 賀 土 壼   IUン

ZttU4りUUlソソ/AM14/   
ρ3.09.2013     pateЮ 5.01.20161

,Decision: The committee noted that the firm's reply dated 20.lt 20lt h;r b;;; sent to DEIT on
,01.12.2015 for comments. The case is deferred to OS.Oi.ZOtO.

鯰
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RLA File

:09/24/040/00263/AM14/

IRRIGAT10N INDIA
PVT LTD.

RLA File

:05/23/040/00310/AM14/

Lic.No/Datc:0910057521

10.092013

Meet No/Date:17/80-

ALC2/2015

lstatus:
lDeferred
I

lD'f* 
*-- -

-i?gal0'111
the firm's reply
to furnish reply.

澪源
~|

Date:05.0 I .20 16 
;

Decision: The commiftee noted that the firm has not replied to the deficiency raised in
dated I 0-07 .2015 sent to them on 09.1 1.2015 and decided to send reminder to the firm
Case is deferred to 05.01 .2016.

Case No.: l5/lgl8O-ALC2/20t3 parly Name: NETAFIM Meet No/Date:17/80-   lstatus:
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lDecisiolDecision: The.committee noted that firm's application has been sent to c&pc .i ogii.,ti.ioil i;;
lcomments.. Sixth reminder was issued to C&PC on 13.02.2015. A consolidated D.O letter fromtvrtrrrruwr war rrsutu tu \-oar\- on l5.UZ./.Ul). A COnsolldated D.O lettef ffOmt

, ;cnairman has been issued to JS, C&PC on23.07.2015 to expedite comments and decided to send,I lreminder to C&PC to expedite comments. 
l

paseぉ detrred tO o5.01.2016.

1姉
:8/19/80-“側

「 LTD(FORMERLY BAKER OIL 124.11.2015

IHQ File

101/80/050/00380/AM14/
llic.No/Date:05 10370619 iOrf..
108.11.2013

Decision: The Committee noted that the firm has been asked to furnish a certificate from the dulyji'tt'oyea 
.officer 

of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas to l

,o2" ettect that thesaid goods are required for petroleum operationi vide letter dated zo.oi.ziti.ii"
'a committee decided to reiterate its earlier decision for the n""e..ury document. :

iTh" 9:TT1": 1l:o noted that M/s GE India Industrial Private Ltd. was issued an AA No. 3 I 10060945
idated 30'10.2013 for supply of goods in connection with petroleum operations. rr,rri. r"g".a,;;;
iwas requested to produce an Essentiality Certifrcate issued by the Directorate General of Hlydrocarbons. i

lThe committeenoticed that the firm iras produced the requisite certificate issued by-thJ;h#;;jGeneral of Hydrocarbons on 04.02.2014. The committee decided that tnis poJitio; ;i;il';;
'mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking;
them to furnish requisite DGHC Certificate. The fiim has informed that its supply is to oNGC, Assam,
,ydT deemed export category. --- --- --r.r
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The Committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from submission of the requisite certificate.
DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the
matter with TRU, D/o Revenue, Ministry of Finance.

Case is deferred to 05.01 .2016.

Case No。 :13/19/80‐ALC2/2013 1Party Name:STERICAT     'Meet No/Date:17/80‐
IGUTSTRINGS PVT.LTD.   IALC2/2015

124.11.2015

:HQ File                lRLA File               Lic.No/Date:0510370609 1Defer       l

151:01/80/050/00385/AM14/       :05/24/040/00249/AM14/       08.11.2013              
‐Date:05.01.2016.

IDecision:The committee noted that the flrm's reply dated 14.05.2014 has been sent to C&PC onl

117.06.2014 foHowed by reminders dated 13.08.2014, 03.ll.2014 and 09.Ol.2015 for corninentso A

consolidated D.O letter froln Chairinan has been issued to JS, C&PC on 23.07.2015 to expedite‐

lcommentso Case is deferred to 05.01.2016.

~頸
而

|      |

Status:
Deferred

Status:
Deferred

Lic.No/Date:0510373033  1Defer

10.12.2013              1Date:05.01.2016

Status:
Deferred

HQ File

:01/80/050/00417/AM14/

RLA File

:05/23/040/00364/AM14/

Decision : The committee noted that the representative of the firm attended the meeting on I 7.03.20 I 5

and explained their case. The basic issue of their case is they are importing Trucks in semi knocked
l6 down condition and after fixing some imported components on it they are exporting the same. However,

,as per Para 4.1.3.1 of FTP "an Advance Authorization is issued to allow duty free import of inputs,
which physically incorporated in export product (making normal allowance for wastage)."

Therefore, Committee decided to refer this case to Policy Division for their comments on whether such

cases can be allowed under the Advance Authorization Scheme. Accordingly, Policy -lV Section has

been requested to offer their comments on the issue vide lD Note dated 31.03.2015 followed by

reminder dated 13.08.2015 and 06.11.2015. NC decided to issue a reminder to Policy-4 again Section

to expedite the case. Case is deferred 05.01 .2016.

,J"
lCur. xo.rilZ I8O-ALC2/2014 Parry Name:TRANSASIA BIO :Meet No/Date: l7180- ro"ttutrtt

MEDICALS LTD. ALC2l20l5 .a$' Deferred
24.11.2015 

^9\e*
-- HQ File RLA File Lic.No/Date:Qt$8771504 Defer
r/ :01/80/050/00007/AM15l :03l95lO4OlOO849lAMl4l 24.02.2014 Y Date:05.01.2016

Decision: The committee noted that firm's reply dated 23.09.2015 has been sent to DEIT on

,06.10.2015 and decided to issue reminder to DEIT to expedite their comments. Case is deferred to
05.01 .2016.

Mcet No/Date:17/80-

ALC2/2015
24.11.2015

I iiiq Fi6 
- - inle iit" itii.Norout":0310778ee4 Defer

ll8l'oiaoloso/oo183/AMl5/ i:03t951040100014/AMls/ \zz.oq.zo4 lDate:05.01.2016
,t-'-j lDecision : The Committee noted that the firm's reply has been sent to DEIT on 06.01.2015 for

I lcomments and reminder to DEIT was issued on 29.04.2015 and 29.10.2015 to expedite comments and

i ldecided to send reminder to DEIT to expedite comments. Case is deferred to 05.01.2016.

.5--^---!: m:*'1r8:"":J'"$"T'""t""-fi:
;'| ilrr r'' i Yrl; 'l GFg Bhawan' New Delhi

iCase No.:15/8ノ 80-ALC2/2014  Paty Name:STERLITE
TECHNOLOGIES LTD.

||
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HQ File:01/80/050/00084/AM15/RLA File              Lic No/Datei0710103733          1

107/24/040/00012/AM15/        125.04.2014
-― ―  
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Case is deferred to 05.01.2016.
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lHQ File              RLA File              Lic.No/Date:0710105280  Defer
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^′ ^′^^^^● ′●、″.23:01/80/050/00361/AM15/   lo724/040/00o84/AM15/

' IDecision :The cOmmittee nOted that DHI has rail

:U1/6U/050/00361/AM15/      lo7/24/040/00o84/AM15/       120.06 2014              1Date:0501.20161

1Decision :The cOmmittec iもttd thit DHi五 五:riista dticitncy ii tht ilm rcply Vi``む OI

撻 i掛 熟 :備 島 [質1響 饉 剛 ま 曇『

£肌 T蠅 胤 岬 嚇
|

Decision : The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated:Zq.Og.ZOl5 and decided to send reminder to.firm to furnish reply. Howevlr, DHI h;r;;;;';;;;;;;
lof amended licence from the firm along with separate covering letter for each licence fo. .*u,ninutii|,
:and comments. Case is deferred to 05.01 .2016.
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, jcase No.:22l8/80- stcznott* F"rry Nr.";TExMACo ucl- ffiiltrtr" ii i IRAIL pzuvATE LIMITED. i{Lc2/2ors iDeferred i

I I I 
'^'uL'L,t'Lv' 

?4.11.2015 I IlFoE'"- ffiiffi* i

lro P,og!rr/g11%ry2 i:02t24t040t000r0/AMrs/ lis.oq.zoli "" F;;.,os.or.zorol
I Decisio" t irr. *r.itt.;t"dffith. fi"" oHt; t"t.rlDecision : The committee noted that the firm has not replied to the deficiency (raised by oHij letter

,s.ent,to them on 13.08.2015 followed by reminder on29.10.2015 and decided to send final reminderto,
ithe firm to furnish reply.



Case No.:42l14180-ALCZl20l4 Pafi Name:BEML LIMITED, rMeet No/Date:17180- ;Status: 
l

ALC2l20l5 Deferred
24.1t.2ot5

HQ File RLA File Lic.No/Date:0710105285 Defer

24:011801050/00363iAM15/ ':071241.040100079/AlvIt5/ 20.06.2014 ,Date:05.01.2016

lDecision : The committee noted that firm's reply dated 12.10.2015 has been sent to DHI on
I 13.10.2015 for comments. However, DHI has desired for copy of amended licence from the firm along

with separate covering letter for each licence for examination and comments. Case is deferred to
05.01 .2016.
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:Decision :The committee noted that flilll'S reply dated 12.10.2015 has been sent to DHl onl

113.10.2015 for comments.However,DHI has desired for copy of amcnded licence from the f1111l alongl
l  lwith separate covcring letter for each licence for exanlination and conlments.Case is dcfcrred to‐

l p5.01.2016.

‐
  IDecision:The Committee noted thatthe flHH's reply has bcen sentto DEIT directly on 26.12.2014 for

i lCOmments.NC issued reminder to DEIT through E― mall dated 29.04.2015 fo1lowed by reminder on

1 13.08.2015 and 28.09.2015 to expedle comments and decided to remind DEIT again to expedite
i icomments.Case is deferred to 05.01.2016.

ICase No.:45/14/80-ALC2/2014 Party Name:BEML LIMITED,

~面
蔽 17/80-獅F~

IMeet No/Date:17/80¨

ALC2/2015
24.11.2015

ALC2/2015
24.11.2015

lStatus:

Deferred

IDeferred

i

IRLA File                Lic.No/Date:0310787448  ‐Defer
:03/95/040/00327/AM15/       131.07.2014              11)ate:o5.01.2016

ICase No.:7/17/80‐ALC2/2014 1Parり Name:BHARAT HEAVY
IELECTRICALS LIMITED

IMeet No/Date:17/80‐
‐ALC2/2015
24.11.2015

liillI:ilI:illlli:|||~~~″

~~″ ~~―――――――

レ  Hy   蔦百 ILic.No/Date:0910060761 :Defer
131.07.2014         1Date:05.01.2016

Decision : The Committee noted that firm's reply dated 19.11.2015 has been sent to DHI on
,23.11.2015 forcomments. The firm has informed that its supply is to GarwaraNTPC (Sl.No.45) under

,deemed export category. Case is deferred to 05.01 .2016.
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IRA may take funhcr nccessary action accordingly. J
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|  ICase No。 :6/17/80‐ ALC2/2014  Pa■ y Name:BORG WARNER
I                     ‐EMISSIONS SYSTEMS INDIA
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IMcet No/Date:17/80-

IALC2/2015

24.11.2015

:Lic.No/Datei0510390633

121.08.2014

Status:
rApproved

11
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L upon the written comments of DHI vide
to firm and RA).
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RLA File:04/24/040/00131/AM15/

Meet No/Date:17/80-

:ALC2/2015
124.11.2015

ILic.No/Date:0910060889
126.08.2014

dated 02.ll.2015 has been sent tO E)HI Onl

its supply is to Rajasthan Rajya Vidyut Nigam
to 05.01.2016.

Pa■y Name:PRECISION         Mect No/Date:17/80-   Status:

IEQUIPMENTS(CHENNAI)PVT.LTD.,ALC2/2015        1Deferred

Decision : The committee noted that firm has
I dated I 3. I 0.201 5 sent to the firm on 29.1 0.201 5

24.11.2015    1~1淵

鼎Cmm"釧 6画面蔦
not replied to that deficiency (raised by DIpp) lettel
and decided to send reminder to firm to furnish reply. r

| ICaSe isdeferredtO o5.01.2016.
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l^^ :Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly,
:33 authorized officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas toI the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The

Committee decided to reiterate its earlier decision for the n"i..rury document.
The committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No. 31 10060g45
dated 30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm
,was requested to producl an pssentiality Certificate issued by the Directorate General of Hydrocarbons.
The Committee noticed that the firm has produced the requisite certificate issued by the Directorate
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General of Hydrocarbons orr 04.02.2014. The Committee decided that this position should
mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking
them to furnish requisite DGHC Certificate. The firm has informed that its supply is to ONGC, Delhi
under deemed export category. 

)

,The Committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from submission of the requisite certificate.
DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the
rmatter with TRU, D/o Revenue, Ministry of Finance.
Case is deferred to 05 .0 I .2016.

一
ｂｅ

| IDecision:The committee noted that the■ m has not replied to thc deflciency(raiSed by DHI o■

1  20.04.2015&28.08.2015)letter sent to them on 01.09.2015 fo1lowed by reminder on 06.H.2015 andl

l decided to send inal reminder to the ilillto fumish reply.                       :
|  ICase is deferred to 05.01.2016.                                             |

I  ICase No.:51/17/80‐ ALC2/2014 Parり NamelMONTAN      Mcet No/Datel1 7/80-    Status:     ‐

|  |                   IHYDRAULIK(lNDlA)PVT  IALC2/2015         ‐Deferred    l
LTD                  24 11 2015          1          1
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αmm"Я 78鳶
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1  1Decision : The Committee noted that■ 1lH's reply dated 19.05.2015 has been sent to MSME onl

1 03.06.2015 followed by reminder on 17.08.2015;28.09.2015 and 29.10.2015 for comments and decided

l to remind MSME again to cxpcdhe comments.Casc is deferred to 05.01.2016.             |

EGINEERING PRIVATE
LIMITED

IRLA File

:09/24/040/00279/AM15/

RLA File

:04/24/040/00168/AM15/ 剛P蘭ヌI臨高選

Paty Name:MONTAN      IMcet No/Date:17/80-    Status:
HYDRAULIK(INDIA)PVT  ,ALC2/2015         1Deferred
lLTD                  24.H2015          1

. Decision : The Committee noted that firm's reply dated 19.05.2015 has been sent to MSME on
', '03.06.2015 followedbyreminderon 17.08.2015 28.09.2015 and 29.10.2015 forcommentsanddecidedr

t9 remind MSME again to expedite comments. Case is deferred to 05.01 .2016.

Paty Name:APAR
INDUSTRIES LIMITED

‐RLA File

:03/81/040/00460/AM15/

IMcet No/Datei1 7/80-

IALC2/2015
124.11.2015~囲
ε
tt「

[1llilililil

Status:
Deferred

Decision : The Committee noted that the firm has not replied to DEIT deficiency letter directly sent to

them on 16.11.2015 and decided to send reminder to the firm to furnish reply. Case is deferred to

los.or.zoro.

lilCaSeNo.:32ノ

4′80‐ALC2/2015 Paty Name:BHARAT HEAVY
IELECTRICALS LIMITED
|

IMcet No/Date:17/80‐

IALC2/2015
124.11.2015

Status:
Deferred

」

丁|
|
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Decision : The Committee noted that firm's application has been sent to DHI on 01.06.2015 for
examination and comments. The firm has informed that its supply is to NTPC, New Delhi under
deemed export category. Case is deferred to 05.01 .2016.‐ ▼ ν ●●
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I lDecision : The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UOI No.3 (l55yl5-TSW (By308 dated 12.08.2015) letter sent to them on 28.09.2015. Firm vide letter
'darted I 8.I I .2015 as sought one month's time to furnish reply. Case is deferred to 05.01.201 6.

-[c"*Nrrl?lll80-ALC2/201s W-iM;tN"/D.t",l?/8G ist"t,*-i
i I lpRECrSroN pVT LTD., IRLC2/2ots inererreo ill I lz4.n.2ots I I

i+o lHo nit" -..-IRLA FG-*-----* --iI-t..NvGt.,ozroronq0 iD.f* --ii l:01t80t050/00224tAM16/ i:07/2a/040/0045tyry___f1,2 03:0ls __*_iD":l1g:gt6 i

I lDecision : The Committee noted that the firm has not replied to the deficiency letter sent to them on I

| ,.29.10.2015 and decided to send reminder to furnish reply. Case is deferred to 05.01.2016. 
I

"冊蕊:鳳
~開
臨蕊鯖
~FMWぼ

臨 蕊
|

―――一―― ―
―選鐵 出出出出幽
10

冒熟郡P黒麗ぷ北:糟6「掘」de b・釘|

|   ・ :



ldarted 18.H.2015 as sought one month's time to fumish“ pり。CaSeぉ deferred to 05.01.2016.

24.11.2015

HQ File

:01/80/050/00094/AM16/

Lic.No/Date1071010793 1  ‐Defer

Decision:The comlnittee noted that C&PC has raised deflciency in the f1111l application vide lettcr

l   No.46011/32/2015-PC― II dated 03.12.2015 and decided to send it to the flrnl to fumish reply.Case isl

l  ‐deferred to 05.01.2016.

Case No.:23/4/80-ALC2/2015 IPaty NamciCARL ZEISS     Meet No/Date:17/80‐
INDIA(BANGALORE)PVT.LTD,ALC2/2015

RLA File

:07/24/040/00471/AM15/ 125.03.2015

Status:
rDeferred

I)ate:05.01.2016

|  ICase No.:10/8/80¨ ALC2/2015

1 1HQ Filc

145101/80/050/00H6/AM16/

Decision:The Committee
l  lsentto them on 22.09.2015

1 1thC■ 111l to fumish rcply.

ICase is deferrcd to 05.01.2016.

Pary Name:GEA ECOFLEX   ,Mcet No/Date:17/80-
lNDIA PVT.LTD.        IALC2/2015

12411.2015

IRLA F‖e                Lic.No/Date:0310795103  1Defer       l
103/94/040/01169/AM15/       106.04.2015              1Date:05.01.2016.

noted that the flrm has not replied to the deflciency(raised by DIPP)letter

foHo、ved by renlinder on 06.11.2015 and decided to send flnal reminder to‐

,Status:
rDeferred

CaseNo.:68/8/80-4LC2/2015 PartyName:NETAFIM
I                    IRRIGAT10N INDlA PVT.LTD.

IHQ Fi`:bi′
j6/o50/Ob174/Å Mi`′ IRLAFiお

……  …~‐  ‐一―
|                              :34/24/040/00270/AM15/

ta6 rDecision : The committee noted that firm has not replied to the C&PC deficiency letter
: directly on 01.07.2015, DGFT reminder on 28.09.2015 and final reminder on 29.10.2015.

I NC decided to reject the case with direction to the firm to pay applicable custom duty with

i EODC.

RA may take further action accordingly.

Meet No/Datel1 7/80-

ALC2/2015
24.11.2015

1Lic.No/Date:3410041121
.06.04.2015

Status:
Rejected

send them'
Therefore,
interest for

HQ Flle

101/80/050/00164/AM16/

Paty Name:TITAN COMPANY
LIMITED,

IRLA File

:07/24/040/00001/AM16/

IMcet No/Date:17/80‐

ALC2/2015
‐24.11.2015

l

lStatus:

lDeferred

t-"
ILic.No/Datc:0710108038  1Defer

15.04.2015

, lDecision : The committee noted that DIPP has raised deficiency as per SDF Sl. No. 3,4,5,& I I export

product wise and decided to send it to firm to furnish reply. Case is deferred to 05.01.2016.

Party Name:MAKSTEEL WIRE
HFAI nS P ITD

'lRE IMeet No/Datel1 7/80-

ALC2/2015
, 'Cur" No.:76l8/80- ALC2t20l5

HEALDS P.LTD

lstatus:

Deferred

}8   ~   ~赫椿繭耐  |
Decision : The Committee noted that firm's application has been sent to MSME on 17.07.2015 for
:examination and comments followed by reminder on 28.09.201 5 and decided to remind MSME again to

il
i lexpedite comments. Case is deferred to 05.01.2016.

11

Case No.:58/8/80‐ ALC2/2015
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54器品児5υ00180ハ Mlα

Parり NameiPOWERWIND
:LIMITED

IMcet No/Date:17/80-

ALC2/2015
24.11.2015

,Status:
,Deferred

IRLA Filc

:05/24/040/00614/AM15/

Lic.No/Date:0510394137 1Defer
.0705.2015 Date:05.01.2016

Decision: The committee noted that the firm has not replied to the C&PC deficiency letter

F.No.4601116412014-PC-ll dated 11.09.2015 followed by reminder dated 29.10.2015 and decided to
send final reminder to the firm to furnish reply. Case is defened to 05.01 .2016.

I  Case No.:3/11/80‐ ALC2/2015 Partv Name:GALA        Meet No/Date:17/80-    Status:

: |
Deferred

i I Inruvnre LIMITED lz4.tt.2ots I 
i

:5.器脇く
"nnっ
lⅣ△m″  彙鬼月linハ∩nく剣△Ml″  帯翠嘱賛α0310795758 Detr   inate o5 ol,o16:01/80/050/00210/AM16/       :03/94/040/00058/AM16/       0705.2015              Date:05.01.2016

1Decision:The comlnittec noted that thc nilH has not rcplied to thc DIPP deflciency letter sent to theln

lon 21.09.2015 fo1lowed by rerninder on 06.11.2015 and decided to send flnal reminder to the f1111l tO

lfumiSh reply.Case is deferred to 05.01.2016.

|

561器
脇5υ00ИOハⅢ
『

I ,..Y..."I :01/80/0501000761AM161
ls8 _

HQ File              RLA File

:Status:
Deferred

ヤドバ鼎
αmm“のOB鳶ぉ502m61

Case No.:34/8/80-ALC2/2015 Parり Name:GE INDIA
INDUSTRIAL PRIVATE

ILIMITED

IRLA File
l:31/83/040/00017/AM16/

IMeet No/Date:17/80‐

lALC2/2015
124.11.2015

1Lic.No/Date:3H0065422

108.05.2015

06.11.2015 sent to DIPP on 12.H.2015 fori

157

Decision : The committee noted that firm's reply dated
,comments. Case is deferred to 05.01 .2016.

ICase No.:4/4/80‐ ALC2/2015
|

|

匝
File~~~~~~~~
卜01/80/050/00075/AM16/

F;,rynfi;,GREIioo 
---lvt".,Nolout*lilao--- 

fst"t*, 
--"- 

i

irtaolos INDIA nRIVATE iercztzots ,Deterrea l

lllrralrno l24.n.2ots i I

inr,A Fil;-- --[-i.-.N"iil;'040160486--Fd ----- I

l:04/2a/040/00013/AMl6/ 1t t.os.zots lDate:05.01.2016l

rDecision : The committee noted that the firm's reply dated 28.08.2015 has been sent to MSME on

13.09.2015 for examination and comments. MSME has informed that the reply is incomplete.

Accordingly, reminder was issued to the firm on 06.1 L2015 and decided to sent to final reminder to the

'firm to furnish complete reply.
rCase is deferred to 05.01 .2016.

― |

一

124.11.2015

:01/80/050/00076/AM16/       :04/24/040/00030/AM16/        11.05 2015               Datc:05.01.20161

Decision :The colllinittee noted that the flrm's reply dated 28.08.2015 has been sentto MSME onl

13.09.2015 for examination and comments.Ⅳ ISME has informed that the reply is incomplete.|

IAccordn」y,Кmhder wasヽ sued to the irln on 06.H.2015 and decded to sentto■ nd remhderto thel

8胤堤Ⅷ潮T:鴇引粍.

13
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IPatyName:ZENITH
iPRECISION PVT LTD.,

noted that the firm has
29.10.2015 and decided

IMeet No/Date:17/80-
‐ALC2/2015
124.11.2015

―
― 一

‐
― … … …

not replied to the MSME deficiency letter dated
to send reminder to the firm to furnish reply. Case

f-ie.*N*ls/s/s0-Atcants--Fartv-Name:soYsEll INDIA M."tNolort.,rzlao-- St"t*, -
i : ;LTMTTED :ALC2zots iRejecteo
Ii I 124.n.20ts I"

I L l:0s/T/0a0/0oot7/AMt6/ ll8.0j;0ts'"- 
""'-'" 

I

loo lb..i.io, r 1," c"ilil;;""t"d rh"t th; fi.- h", *J *il"d t" 
"" 

d"fiffi
i lletter sent to them on 12.08.2015 followed by reminder onZZ.Og.Z0l5, final reminder on 06.i l.2016to
I llh: fi*jrTt:lreply and decided to reject the case with direction to pay applicable custom duty with
i jinterest for EODC.
iili
I IRA may take necessary action accordingly.

―

―

― 一

― ‐

― ―

一

― ― ―
一
一 ―

―
― ― 一 ― ―

―

―

― ―

― ― 一
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―
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∽昭ハmα 10394276

18.05.2015

iion : The Committee noted that the firm has not replied to the deficiency (raised by MSME)
sent to them on 12.08.2015 followed by reminder on 22.09.2015, final reminder on 04. I I .201 6 to
nllll fumish reply and decided to racct the case with direction to pay applicable custom duty wlh

rest for EODC.

may take necessary action accordingly.
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‐  3.Quantity of import item may be a1lowed as 1400.2 Meters(17.618 MT)as l・ 02 mtrs./mtr.|

content in the export items.

may take further necessary action accordingly.

|  ICase No.:13/8/80‐ ALC2/2015  Partb7 NameiCHETAN       IMeet No/Date:17/80-    Status:      |
I                     MEDITECH PVT LTD.,     ALC2/2015          Deferred

24.ll.2015                            1

64器品児50Ю O H 9ハ Mlα  跳規::OЮ 006 νAMlα  措ど路lα0810135351 3鮨Ь5Ю L2016
1 1Decislon:Thc Committee noted that C&PC videtheir OM No.460H/65/2015-PC― II dated 09.09.20151

has provided comments.NC observed that wastage a1lowcd is to thc highcr sidc and decidcd to ask thc‐

| ITA to conflrm the wastage a1lowed to the flrm.Case is deferred to 05.01.2016.

Case No.:50/8/80-ALC2/2015 Party Name:lND-SPHINX Meet No/Date:17180- Status:

| ', TPRECISION LTD., 'ALC2l20l5 ,Deferred

"24.11.2015
HO File RLA File

65,or)soloso/oo156/AMl6/ :22t24t040100004/AMl6/ 25.05.2015 Date:05.01'2016

Decision : The committee noted that the firm has not replied to the MSME deficiency letter sent to
rthem on 21 .09.201 5 followed by reminder on 06. I I .201 5 and decided to send final reminder to the firm

:

,to 
furnish 

1eplV, 
Casg 

.ls 
deferre! to 05:01 2016:

Case No.:l/5 t80-ALC2t2Ol5 Parry Name:LAXMI Meet No/Date:17180- Status:

ELECTRONICS MOULDS & ALC2l2Ol5 Deferred

166,HQ File RLA File Lic.No/Date:0710108269 Defer
r"" l,oilaoloso/oo105/AMt6/ :07l24l040l0oo34lAMlo 

.z6.05.2015 
rDate:05'01'2016

r :Decision : The Comminee noted that C&PC has raised deficiency vide letter No'4601 118412009'PC-ll .

,dated 01.12.2015 sent directly to the firm to furnish reply. case is deferred to 05.01 .2016.

Case No.:26 tAg}-ALC22}tS Party Name:BlO - TECH Meet No/Date: l7180- Status:

VISION CARE PVT.LTD ALC2l20l5 Deferred
24.11.2015

' '"^ -'t 
: 

ii..Noloutt:ost0t:sri6 ,otft'lge pite RLA File

,67 l,oitsoios oto,or32tuwt6t :08t24t040/00063/AMl6/ '26.05.2015 lDate:05'01 '2016

, iDecision : The Comminee noted that C&PC vide their OM No.4601113512011-PC-ll dated 30.09'2015

I 'hu, provided written comments. However, on Consumable items (4% FOB) no specific quantity has

rbeen recommended. Therefore, NC decided to ask the TA to show the policy or make specific

, .".orn.endation for ratification of norms. Case is deferred to 05.0 I -20 I 6.

rcase No.issrtrao-nl,c2t20rs 
'fffix;'..,EcocAr 

INDIA 
X;t}rl?;te:r7180- ,itfll'.*
24.1.2015

63;HQ File RLA Filel/00038/AMl6/ - 
iil"ii,or.0l.20l6 I

r"- i:ovsolos0/00141/AMl6/ t:051231040100038/AMl6/ :27.05.201s - :

iDecision : The Committee noted that the firm's application has been sent to MSME on 16'07'2015

,followed by reminder on 23.09.2015 for examination and comments and decided to remind MSME

15



again to expedite comments.
Case is deferred to 05.01 .2016.

Decision : The committee noted that DIPP vide lD No.l2ll t4l20t5/Tsw/gg dated I3.10.2015 hasprovided comments' However, NC observed jl"1 uutu" orl*po1"q and indigenous inputs in export,l[:['iT"t::;lJilf]]r:rexports' NC decidea to ask,rc n.l & RA to 
"ru.i-ry 

l,,.*..uron behind it.

J
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16
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1脳  1面嘉憮縣 i逸麟癬虫ittI
ICaSC is deferred tO o5,01.2016.                                     `

――――――‐―ヽ―――――――――――――――_―」

I■ そ`r llC

l :01/80/050/00126/AM16/

No.:20/8/80_ALC2/2015 Name:BEST KOKI No/Date:17/80‐
PVToLTD.

112015

―――――・…・・・0′       υυ.υυ Zυ lD              IDate:05.01.2016
1Decision:Thc committe`五 tita tiat tiι 査「ふ五五:s not replied tO the denciency(raised by DHI)lettcr
lSent tO then1 0n 21.09.2015 fO110、 ved by renlinder On 06.11.2016 and decided tO send flnal renlindcr tO
lthe f1111l to eXnerlile reni、 ′jthe firm to expedite reply.
,Case is deferred to 05.0 i.2016.



Parり Name:L&T― MHPS
ITURBINE GENERATORS
IPRIVATE LIMITED

RLA File

:03/95/040/00086/AM16/

:Meet No/Date11 7/80-

‐ALC2/2015
124.112015
.Lic.No/Date:0310796416

104.06.2015

rDeferred
t'
Defer
Date:05.01.2016

Decision:The
‐dated02.ll.2015

ICase No。 :10/17/80-ALC2/2015

751HQ File
l:01/80/050/00314/AM16/

Par"Name:GODREJ&
IBOYCE MFG.CO.LTD.,

IRLA File

103/94/040/00123/AM16/

Meet No/Date:17/80-
,ALC2/2015

124.11.2015

lLic.No/Date:0310796498
‐08.06.2015

Committee noted that DHI has raised deflciency vide UO No.3(174)/10-TSW(B)/

and decided to send itto the flilH to fumish reply. Case is deferred to 05.01.2016.     
‐

Status:
Deferred

lDefer
rDate:05.01 .2016

Decision : The Committee noted that firm's application
examination and comments. Case is deferred to 05.01.2016.

Case No.:63/8i80-ALC2/2015 Party Name: TIL LIMITED

has been sent to E)IPP on 23.11.2015

~番

:21等

丘而百
~~洋

膏葛
「

~

Lic.No/Date:0210205871 Defer

for

761:01/80/050/00169/AM16/ :02/24/040/00029/AM16/ 09.06.2015

Decision: The Committee noted that the firm's reply 05.09.2015 has been

followed by reminder on 03.11.2015 for examination and comments and

Date:05.012016

sentto DHI on 14.09.2015

decided to remind DHI tol

expedite comments.
Case is deferred to 05.01 .2016.

Case No。 :32/8/80‐ ALC2/2015  Party Name:BOYSEN INDlA   Mect No/Datei1 7/80¨     Status:
ILIMITED              ALC2/2015          1Reiected

24.11.2015

F繭 /80/050/00138/AM16/需脇 ;話;:I蔦
~「
M而 而

177 Decision : The Committee noted that the firm has not replied to the deficiency (raised by MSME)

letter sent to them on 13.08.2015 followed by reminder on22.09.2015, final reminder on 06.11.2016 to

the firm furnish reply and decided to reject the case with direction to pay applicable custom duty with

I iinterest for EODC.

il
i iRA may take necessary action accordingly.

105/23/040/00040/AM16/

Meet No/Date:17/80-
.ALC2/2015

24.11.2015

Lic.No/Date:0510394513

10.062015

Status:
Approved

二
|

Decision:The commitee decidcd to ra色 取 the nOrms based upon the written comments of DIPP宙 de■,eclslon : ine comml■ ce cecloco lo rallly lnc 1lo「Ins u
lID No.12/125/2015/´

「 SW/78 dated 02.12.2015 as under:¨

1   1.Net Fabricated weight ofexportitems at SI.No.1,2,3`し 4 may be specifled as    145 MT,

145 MT, l72MT & 172MT resPectivelY.

2. Word "Relevant" may be prefixed with the description of import item at Sl. No.l andｉｔｓｌ
ヨ



４
．
５
．

６

７
．

weight of this item may be allowed
products.

may be allowed ur i+ Nor. o, ilt" r"t b^-*
as 63987 Kgs. as 1.05 Kgs/Kg. content in

xill,ly 1!T_"1i1:. u, s1..\: 3.may be altowed as I r04 Kgs.
Quand″ ofimpO■ lem at SI.NO.4品y`島 L`轟JL:れ

'(■・
。
ln?tt° net baJま Du″ freeⅣelght ofthis item m,、′hρ 。‖ハ、.′0月 ^_^__1:^」 で_ ・   _^^^‐ ´wdgh ofぬぉlem may bc Jh曜

∫l:輌重Iilぎ鮮 l淵
」品:tI帆ダ穿影κttTe‐ImpOrtitems at Si.NO.5っ 7&8 ,0^● ●:‐^JL_ `■ _r

「「
~~~^~・ …‐o ′́ υv■ 6ヽo.1:1し luSIVo 01  ∠‐/oVImpOrtitems at Si.NO.5,7`ヒ 8 may be deletcd as the same not required by thc f11111.

∩ 11.nth′ ハFt… ^^“ :`^_ _ぇ m 、■  ′     .   _も.ι iみ I」ふ温 l驚
・
屁館ギ 樹∬∬織 :DuⅢ∝

Quantity ofimport item at sI.〕
weight Ofthis item rn,vh。 .‖ハ..′ 0月 __く nうハ^1/^_ 1 1 ・  ^Hft:* 

of this item may be auowed as soioo Kgs. inclusiu" or 
-;U;H;XJ:il;;:J3rT:

flilll.

|  IKA ll

&塁
:計明詭;lyl尭:聰.1洗滞ki.亀|:cれ発.mり

詭JぬWed“ apttdお面e23000
|

ll全_聖γ_:空 furth=FecesSary ac10n aCcordingly.

lfttt-^"iinils- 
----M""tN"/D,t",r?/8G 

-Isfi,* --i
i j i -rL LLr :!lc2t20t5 iDeferred

I ir".r" [.-^ *- --- 124'tr'2ors I i

l''ffi##e,'--iHHJI;;;;* lI lDecision : The committee not"a trrJcapc rio. th.i,oMffiAr r/60/r0is+c-rr dated 0r.10.10,, ]I ltras provided comments' NC asked the T{ to clarifu tne *u.tug. alrowed to the firm and decided to ii isend reminder to expedite ."pty. Cur" is deferred to 05.0r .2016. I_____l

1鋭譜僚Ⅲ



ID No.l2ll25l20l5lTSW/82 dated 02.12.2015 as under:-
l. NetFabricatedweightofeachexportitematSl.No. 1,2& 3 maybespecifiedas 49.61

MT. I

2. Word "Relevant" may be prefixed with the description of import items at Sl. No.l, 2 &.3. i

3. Quantities of import items at Sl. No. '1,2 & 3 may be allowed as 1.0417 Kgs./ Kg. content inl
the export products as claimed by the firm. I

4. Total quantity of import items at Sl. No. 2 & 3 put together may be restricted as 25005 Kgs.

5. Quantitiesof importitemsatSl.No.4togmaybeallowedasappliedfori.e. l800Kgs., l25l'
Kgs.,50lKgs.,2505Kgs.,7500Kgs.&,25o5Kgs.respectively.

6. Quantity of import item at Sl. No. l0 may be allowed as 378 Kgs. 
l

7 . Quantities of import items at Sl. No. I I to l4 may be allowed as applied for i.e. 801 Kgs., 90001

Kgs., 3000 Kgs. & 60 Kgs. respectively

rRA may take further necessary action accordingly.

iCase No.:39ノ 8/80‐ ALC2/2015 Parり Name:DONALDSON   Mcet No/Date:17/80-    Status:      |

1躙 tittIERSYSTEMS 
ハLCν矧 5   

計
可∝
"d l124.11.2015

:
lrvr.lro., iz4.tt.zots I -

簿Q Ⅲe ttA Ⅲe~~戸
濶 …|:01/80/050/00145/AM16/      .:05/23/040/00074/AM16/.  |:01/80/050/00145/AM16/      .:05/23/040/00074/AM16/       116.06.2015              1               1

83 1Decision:The Committee noted that the nrm has not rcplied to thc deflciency(raiSed by DIT)lctterl

Isent to them on 27.07.2015 followed by renlinder on 21.09.2015,flnal reminder on 06.11.2015 to thel

,firm to fumish reply and decided to reject the case with direction to pay applicable custom duty with I

linterest for EODC.
I

1

lYt'!:*:::':ry::ti:l*:*T*-
fC"t. Xo"OSIS/80-ALC2/201 5 Fr,ly N"..JAYANITA
I IExPoRTS PVT. LTD.
Ili
,l

Status:
Approved

IHQ File

94 r :0 I /80/05010017 I I AMI 6l

ヨ

「

１

１

IRLA File

l:05/23/040/00083/AM16/

:Decision:Thc comm性 tcc decided to radfb/the nolllis bascd upon the writtcn
ID No.30(153)/15-ME datcd 19.10.2015(copy tO bC Scntto flrm and RA).

comments宙de MSMEI
|

lμ mり tⅢc hiher necessary action acordhgり 。

Case No.:56/8/80-ALC2/2015 Parり Namc:TERUMO     ,MCet No/Date:17/80-   IStatus:
n「 、 子、 ′ヽ I II■ ′

=TPrヽ
             1人 lρ う ′うnlく                 1ヽ 。cOrrOrl

Patt Namc:TERUMO    ,MCet No/Dtte:17/80-   IStatus:    |
PENPOL LIMITED       ALC2/響 1,        IDeferred   i

lllz+.tr.zotsil
Ho File RLA Fite Lic.No/Date:53 l00l 8506 O.f"t
8515品児50Ю 016νAMlα   L:ち刷iOЮ0001ハMlα  ttα %認

α5310018506 3鮨ぉ5.0■20161
1 lDecision:The Committce noted that thc nrm's applicalon has been scnt to C&PC 9n 28.09.2915:

85119品児

|1柵島鷲繁mfL犠常品.m鵬
‐Status:     |
1▲    ___J  il  iCase No.:18/11/80‐ ALC2/2015 1Party Name:YOGESHWAR   IMeet No/Datel1 7/80-    Status:   |1        _  ‐「諄 鳳: 7盤∵ 卜Ⅳ̈

d

II::~~~~聴齋雪膏百面落薇戸丁
~~~

| | 
｀
              卜31/83/040/00035/AM16/    119.06.2015 _      |      |

」

後 n々_



画 面 面 高 而 面 高 温 :=悪洒i高温Ins based upon the written
UttJJ政 1)う;/1;lMЁ橘」:「うガヤi.元 i:しi比議ぎ麗::‖格11;場ぷ胤∬パ|
IRAmaytakefutthernecessaryac」 On accOrdngり 。 J

12.
|

comments vide MSME

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

孵鶉繹可‖… 町 |

IHQ File:01/80/050/00155/AM16/1RI′ A File             .I′ ic No/Dnte・ 0ヽ 10■ 04κ42  1       1I■
1叉 r ilC υ1/Oυ′υDυ/UUIDD/AM10/‐ KLA「 lle              tic.No/Datc:0510394648  1       1
1                    .:05/23/040/00091/AM16/     122.06.2015          1        1

1き総甥i」:‰::Ж駐ヂ:震::tFlttlttw肥l::aStaふ
gi品L tthei t8m鳥

`乱

ζぶFtt「 vl

lL朔 .:『鴨,現空薔謬1″器viⅧ軋・ 3&4m…叩∝面d“,5M■ |

spectively.                                     |

1 2.WOrd“ Rcにvant"may bc prenxed whh the desc」 pdOn ofimpon lems at sI.No.1,2,3&9 tOI

つ
Ｊ

4.

Quantities of importitemsatSl.No. 1,2,3,9,10 &12 may beallowedas
Kgs./ Kg. content in the export products as claimed by the firm.
Total quantity of import items at Sl. No. 2 & 3 pui together may be restricted as l1g237
Kgs.

Duty free

content in

net to net

1.04171

87
5. Quantity of import item at Sl. No. 4 may be allowed as 12 Nos. on net to net basis.

weight of this item may be ailowed as applied for i.e. 12g46 Kgs. as 1.0417 Kgs/Kg.
the export products..

6. Quantity of import item at Sr. No.5 may be allowed as 24 Nos. (l2l3g Kgs.) on
basis.

Quantity of import item at Sl No. 6 may be allowed as 18 Nos. (3642 Kgs.) on net to net basis.
Quantity of import item at Sl. No. 7 may be allowed as l2 Nos. ieo rgr j on net ,o ,.r'uurirl'"'
Quantity of import item at Sl. No. g may be allowed as 4 Nos. t i++ rcEs.i as applied no..*-'-' 

l

7.

8.

9.

10.

11.

12.

Quantity ofimpon item at sl.No.H may bc al10wed as 3400 Kgs.(2502.54 Meters)inclus市
e

of2%wastage.

allowed as applied for i.e. 4800 Kgs.,1

be allowed as 591 Kgs. & ll83 Kgs.

Q^uantities of import items at Sl. No. 13 to 16 may be
1800 Kgs., 1800 Kgs. &3700 Kgs. respectively.
Quantities of import items at Sl. No. 17 & l-g may
respectively.

RA

13.Quantities OfimpOrt items at Sl.No.19 to 23 may be a110wed as applied fOri.e.2800 Kgs.,60

Kgs.,5011くgs.,lo05 Kgs. `と 12001く gs.respectivcly.

may take further necessary action accordingly.

IZOSEN LIMITED

881きぽじf」I‰::飛栃:∫:i壺1夕1甕寝錢需1:::五ζeと ip61■8慕品
`n t8品

島鳳613静1轟d`
1 1・ N冦』1驚,11で_」

dght9feactcXP01Ⅲ eT at si・ No.1&2 may be spccined as  233 MT.|
|   1   2.  WOrd``Relevant''rnay be preflxed、

vith the descriptiOn of importitems at sIo No.lt0 5.       |

114脚肥:辮覆姜鷲凛I脚
=・

IIユニ
輌
蹴

|

p2.06.2015 
i

20
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5. Quantities of import items at Sl. No. 4 & 5 may be allowed as 800 Kgs. & 1040

respectively as I .0417 Kgs./ Kg. content in the export products as claimed by the firm.
6. Quantity of import item at Sl. No. 6 may be allowed as 50 Nos. on net to net basis. Duty free;

weight of this item may be allowed as 23900 Kgs. as 1.02 Kgs/Kg. content in the export
products as claimed by the firm.

7 . Quantity of import item at Sl. No. 7 may be allowed as 2 Nos. ( 3350 Kgs.) on net to net basis.

8. Quantity of import item at Sl. No. 8 may be allowed as 4 Nos. ( 740 Kgs.) on net to net basis.

9. Quantities of import items at Sl. No 9 to 17 may be allowed as applied for.
10. Quantity of import item at Sl. No. I 8 may be allowed as 2258 Kgs.

may take further necessary action accordingly.

Kgs.|

は

一

89

Case No.:19/11/80-ALC2/2015 Pa“y Namc:ZENITH
PRECIS10N PVT LTD.,

IMcet No/Date:17/80‐

:ALC2/2015
124.11.2015

Status:
Deferred

IHQ File               RLA File              Lic.No/Date:0710108399 ,Defer
:01/80/050/00226/AM16/       107/24/040/00086/AM16/       122.06.2015              1Date:05.01.2016

1Decision:The Committee noted that flrm has not replied to thc deflciency(raiSed by MSME vidc ID

INo.30(117)/15-ME dated 09.09.2015)lettCr scnt to thc  irm on 29.10.2015 and dccided to send
reminderto the nHn to furnish reply.

190

ICase No.:46/17/80‐ ALC2/2015

1HQ File

:01/80/050/00350/AM16/

Parり Name:BIRLA      IMcet No/Datc:17/80-
FURUKAWA FIBRE OPTICS ‐ALC2/2015
PRIVATE LIMITED,       24.H.2015

IRLA File             lLic.No/Date:1710006132
117/24/040/00019/AM16/       22.062015

Status:
Deferred

.:
Defer
Date:05.01 .2016

Decision: The Committee noted that DEIT vide letter No.l7

. ,raised deficiency in the firm's application and sent it directly to
(52)/2015‐ IPHW dated 02.12.2015 has

frln to mr面 sh repけ (COpy tO be senttoi

|卜he irln).Caseヽ detrred b 05.01.2m6.  _________一 ―一一――――一J

「

西 雨 画 面 面 西
面 百
酬
縞1    

司 申
而 而
―
一 ―

ほ亜 亜 下

…

1

1針FttF    Pe.rК
d

蔦丁翻需
而94667¨隧 、:' i)q

Decision : The Committee noted that the firm's application has been sent to C&PC on 20.07.2015 for

,comments followed by reminder on 02.1 I .2015 and decided to remind C&PC to expedite comments.

iCase is deferred to 05.01.2016.

21

|



Case No.:41/8/80-ALC2/2015

%tS品児5ν∞M7AM附
1非‖…lmttα

B°YSEN NHA

IDecision:The cOmmittec nOted that the

ifOl10Wed by reminder on 06.H.2016 for
lCOmments.Case is deferred to 05.01.2016.

firm's application has been sent to MSME on 20.07.2015
comments and decided to remind MSME to expedite

INDIA

%聞応蕊蕊y―彫聴:蕊蕊y―
tnecisionrftffi
followed by reminder on 06.11.2016 for
comments. Case is deferred to 05.01 .2016.

firm's application has been sent to MSME on
comments and decided to remind MSME

,Meet No/Date:17/80-

IALC2/2015
124.112015

ILic.No/Date:0510394691

124.06.2015

1濡
:

″紫:返
|

|

96

|

:RA rnay take necessary action accOrdingly.

隔瓢蕊薦7~1蹴鼎α“
Ю
"4688 BttL5劇 2鋭 6

J競
22

（
ソ

105/23/040/00113/AM16/

翻脇 i鳳島
~轟儡……
|:07/24/040/00098/AM16/

Mお加 /80‐ALC2/2面
~諄

聴 碑 RI
F螂

い

“

側 5「
鶉 柵 鴫

1孵 ぽ

直
~1濡 ~

翻蕊話:鳳島
~1協
脇蕊;鳳I…

…
鵞ゝ 蘭面蕩び
~臨
高i:

|

No/Date:17/80¨     status:
5 iDeferred

1.2015

p面dm:勁e com面崚e∞∝d山江ぬe ttm螺
癬十」∴鳳青需鷺mft叱静喩lmi∬Ll」蹴F詰思・:単:.[懲:1翼魔dゎ
“
劇.2m a

981case No.:53/8/80-ALC2/2015 Party Name:ZENITH        Mcet No/Date:17/80‐     status: コ



-@WDA*"d 24.11.2015

1HQ File              RLA File              Lic No/Date:0710108419 Defer
:01/80/050/00159/AM16/ :07/24/040/00097/AM16/

‐25.06.2015 Datei05.01.2016

Decision : The Committee noted that the firm has not replied to the deficiency (raised by MSME)
,lefter sent to them on 28.09.2015 followed by reminder on 29.10.2015 and decided to send final
reminder to the firm to furnish reply. Case is deferred to 05.01 .2016.

Case No.:64/8/80-ALC2/2015  Party Name:PYE T00LS
PVT.LIMITED

IHQ File RLA File

130/24/040/00014/AM16/

05.01.2016.

‐   Case No.:35/11/80-ALC2/2015 Paty Name:LARSEN&
TOUBRO LIMITED

1100爾図 蕊 蔦
RLA File

:03/95/040/00197/AM16/

l

24.112015

ILic.No/Date:3010103544  1Defer

;Date:05.01.2016 I

一  ご

~閉

      ~B驚面高蔦

Meet No/Date:17/80‐

ALC2/2015
Status:
Deferred

99,oisolos oroorTor AMto 126.06.2015

IDecision:The Committee noted thatthe flrm's application has been sentto C&PC on23.10.2015 for 
‐

,examination and comments and decided to remind C&PC to expedite comments. Case is deferred to

01

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

sent to them on 29.10.2015 and decided to send reminder to the firm to furnish reply and amendment

sheet No2 for import description of Sl. No. 6 & 7 has been received and is being sent to DIPP for
examination and comments. Case is deferred to 05.01 .2016.

ICase No.:22/11/80-ALC2/2015 1Parり Name:TEMA INDIA   IMcet No/Date:17/80-   iStatus:
|                     ‐LIMITED              ALC2/2015          1Deferred
i                           l                           124.11.2015             :
‐HQ File              ‐RLA File             Lic No/Date:0310796966 1Defer
:01/80/050/00229/AM16/       :03/95/040/00770/AM15/       30.06.2015              1)ate:05.01.2016

1Decision:The Committee noted thatthe flrm has not replicd to the denciency(raiSed by DIPP)letter

.sentto them on 28.09.2015 fo1lowed by reminder on 29.10.2015 and decided to send flnal renlinder to

the flrm to furnish reply.

ICase is deferred to 05.01.2016.

Case No.:36/11/80¨ ALC2/2015 Parり Name:LARSEN&
TOUBRO LIMITED

IL

Meet No/Date:17/80‐

ALC2/2015
‐24.11.2015

ILic.No/Date:0310796957 1Defer

130.06.2015             1Datc:05.01.2016

Status:
Deferred

Decision : The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

dated l3.l 0.201 5 sent to them on 29.10.20I 5 and decided to send reminder to the firm to furnish reply.

102器品児50Ю 0243/AMlα
IRLA File

l:03/95/040/00141/AM16/

Party Name:LARSEN&
ITOUBRO LIMITED

Mcet No/Date:17/80-
IALC2/2015

24.112015
TI

23



I [: ---.-- -iHQ Fire inLn Fire 
--ia[.N"/D"t",03r0?%9ss 

ID"fb, 
_--_---l

j i:01/80/0s0/002'44/AMt6/ ::03t95t040t002ntAMt6t i30.06.2015 lDate:gs.g1.2016I

IP*i.t".,it"fi;rttt". l

I |dated.l3- I 0.20 I 5 sent to them on 29.10.201 5 and decided to send reminder to the firm to ru.,ir'tr reolu. i

I iCase is deferred to 05.01 .2016. '-'''' 
i

Case No. :38/l I 180- ALC2/Z}| s

|

|

:HQ File RLA Fite Lic.No/Date: o3t0:,g6g5;g Defer
l:01/80/050/00245lAMl6l ',:031951040/00037 tAMt6t 30.06.2015 rDate:05.01 .2016 I

'tl:Decision: The Committee noted that the firm has not renlied to the deficiencw rrrqised h, DrDD\ to*--|り eClslon:l he cOmmittee nOted thatthe nllll has nOt replied tO thc deflciency(raised by DIPP)letter l

dated 13.10.2015 senttO them On 29.10.2015 and decided tO send remindertO thc nrm to ftlmish reply.|

iCase is deferred to 05.01.2016.

― |

Parり Name:LARSEN&
ITOUBRO LIMITED 可器… 田d

104

Case No.:24ll l/80 -lLcazots Party Name: TEMA INDIA Meet Noi Dat e:li /g0- Status:LIMITED ALC2t2Ot5 neferred

I ru^ n:r^ -'r:':--.-:-:: -- " -- - -*!:t' ''-ql 5 * ..- r {
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Decision: The Committee noted that firm's reply dared 13.11.2015 has been sent to DIpp on
17 .11 .2015 for examination and comments. case is dlferred to 05.01 .2016.

24

you il.Jeter

i,or,'jlfgg._grooz46/.AMt6/ ,,i1'risr6qorcot48/AMt6/ ;30.06.2015 
7w 

1illiJirr.r,.ro,u

; il::ll:",':n^"'9"..itt". ,"t"a tn"tt-hf il r.us.,;."prilJi" in" o#.i"r.x*iffi/ixppffi;;
] Iclated I3'I0'20I5 senttothem on29.10.2015 and decided to send reminderto the firm to furnisir reply.
i iCase is deferred to 05.01 .2016.

ved by re面 nder on 29.Id茄麗聯idIJ話屁」(ざ::蔦L毬鷺諦1∬L
lscnttO then1 0n 28.09.2015 fo110v

lhe Arm to fumish reply.

鰹甲FⅧr17/80-~1濡
~

1081醤
′轟先50/00239/AM16/                              1LicNo/DateЮ

310797012
101.07.2015l-.:,,:,1'r"1"v.2)>t trtyt to/ t:UJl95tU4tJlOO2zl /AMl6/ :01.07 .2015 lDate:05.01 .2016

3::i::"1tll: "c:f::*:: i"l:d that the firm has not reptied to rhe deficiency (raised by Drpp) letter



「冨
赫続
卜聰 躙ゞ ・夢Tr

HO File RLA File Lic.No/Date:0710108453 Defer
109 'g1)g97g5otoo2tgtAMl6t :07t24t040t00105/AMl6/ 02.07.2015 Date:05.01.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
dated 13.10.2015 sent to them on29.10.2015 and decided to send reminder to the firm to furnish reply.
Case is deferred to 05.01 .2016.

]鵬dl

IMcet No/Date:17/80‐    IStatus:

1針7獄∵    Pettrred
Lic.No/Date:0310797014 1Defer       l

102.07.2015         :Date:05.01.2016

Decision: The Committee noted that the firm's application has been sent to DRDO on26.10.2015 for
comments. Case is deferred to 05.01 .2016.

Ｆ
Ｉ
…
…

―
―
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ICase No.:30/17/80-ALC2/2015 Pa● y Name:HINDUSTAN
I                   IEQUIPMENTS PVT.LTD,

IHQ File              :RLA File
:01/80/050/00334/AM16/       :56/24/040/00015/AM16/

Decision: The committee decided to ratifu the norms based upon the written comments vide
ID No.30 (177)ll5-ME dated 24.11.2015 (copy to be sent to firm and RA).

,RR ,nuy take further necessary action accordingly.

Mcet No/Date:17/80-     IStatus:
IALC2/2015         ,Approved
2411.2015             '

ILic.No/Date:5610004641  1

107.07.2015             1

‖H

|

=|
MSME

|  ,Case No.:20/11/80‐ ALC2/2015 ,Pa■ y Name:TINITA       IMeet No/Date:17/80-    iStatus:
1  l                   ENGINEERING PVT.LTD.  IALC2/2015         1Deferred

24.11.2015        1

1112器品児50Ю0227AMlα   ttλ爵liOЮ 021″AMlα  柑ざ淵1°03107971323鳶 L5Ю L2016
‐   IDecision:Thc Committee noted thatthc■ rln has not rcplied to the dcncicncy(raiSed by DIPP)lettCr

sentto them on 29.10.2015 and dccided to send reminder to the flrm to furnish reply.

‐Case is deferred to 05.01.2016.
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にase No■ 25ノ 11慇 0‐ALC22015隔 再 Nama TEMA INDIA~匝 et No/Dttα  17/80‐  卜tatu∬
~~~~1

|                    ILIMITED              IALC2/2015          Deferred     i

l 語
―

一 ― 一 一
―
― ―

議 T■ L 

一

―
-    24.H.2015
~~~~鷹      憲̂

俸
r  l

|                    ILIMITED              IALC2/2015
|

卜
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~転

艦 源 蕊
y――
暇繭 戸

而
奄 甑 蔦

|

:Ul/EU/o5U/UU232l AFyllb/ iUJl9r/U4U/UUz lllAF/rIO/ Uv.Ut.zvt) LraIe:u).ul.zulo

Decision : : The Committee noted that the firm has not replied to the deficiency (raised by DIPP)

letter sent to them on 28.09.2015 followed by reminder on 29.10.2015 and decided to send final

,reminder to the firm to furnish reply. Case is deferred to 05.01 .2016.

‐Case is deferred to 05.01.2016.

IMcet No/Date:17/80-
‐ALC2/2015

Status:
,Deferred

[



証 窮 獅 附 躙 … 臨 飢

事IDecision:The cOmmhee noted that ie fm'sl
17.H.2015 for comments.Case is deferred tO o5.01.2016.

rDecision: The committee noted that DIPP has raised deficiency vide ID No.l2ll 25l2ol4-Tsw/l 15
ldated 02.12.2015 as under and decided to send it to the firm to furnish reply:-

l

Reply submitted by the firm vide their letter dated 04.11.2015 has been perused which is not
complete and they may be asked to submit point-wise reply to the following information raised in ,

NC meeting dated 01/o9/2015:

L.lnformationinrespectofSl.No.4,5&11ofStandardDeficiencyFormat-exportproductwise.
2. Detailed calculations for the quantity of Tubes (import items at Sl. No. 1 & 2) supported by

length and number of tubes in the export products.
3. lnformation in respect of Sl. No. t4 of Standard Deficiency Format for welding Consumables

(import item at Sl. No. 9 )

14.Separate quantた ies of Welding Electrodes′ Welding w:res/strips,Welding Fluxes etc.coveredl
|i under Welding Consumables

I 5' Total requirement of each import item, export product wise, in a tabular form

Case is deferred to 05.01.2016.

Case No.:28/11/8
Status:
Deferred

Case No.:28/11/80-ALC2/2015 11 Parり Name:TEMA INDIA   IMcet No/Date:17/80-
LIMITED                iΔ I ρっ/つ nlくLIMITED IALC2/2015

2411.2015

RLA File

:03/95/040/00285/AM16/:01/80/050/00235/AM16/
LК雨o/D江o03Ю797166~5ettr~~~|
110.07.2015

66  1Defer

ぶ篇お5.01.20161
IDecision:The cOmmittee nOted that DIPP has raised denciencv宙 deID No.12/125/2014_TSW/11`iciency vide ID No.l2ll2S1ZO|4-TSW/I l6
陶ed 02.12.2015 as under and decdedゎ send■Ю me■mご mふ蔀馬ぃ

Reply submitted by the firm vide theirletter dated o9.11.2015 has

is not cOmplete and they may be asked tO submit point― wise reply to the
raised in NC rneeting dated 01/o9/2015 :

1. lnformation in respect of Sl. No. 4, 5 & L1
wise.

of Standard Deficiency Format-export product

2. Detailed calculations for the quantity of Tubes (import items at Sl. No. lto 4)supportedbyl

been perused which

following information
16

length and number of tubes in the export products.
3. lnformation in respect of Sl. No. 1.4 of Standard

Consumables (import item at Sl. No. 16 )4. Separate quantities of Welding Electrodes,
covered under Welding Consumables

Welding wires/strips, Welding Fluxes etc.

5. Total requirement of each import item, export product wise, in a taburar form

Deficiency Format fOr llveldingi

T鷲晏1響鐵
26
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:Decision:The Committee noted that DIPP has raiscd deflcicncy vidc ID No.12/125/2014-TSW/117

dated 02.12.2015 as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 09.11.2015 has been perused which is

not complete and they may be asked to submit point-wise reply to the following information I

raised in NC meeting dated OtlOgllOti:

1. lnformation in respect of Sl. No. 4, 5 & 11 of Standard Deficiency Format-export product wise.

2. Detailed calculations for the quantity of Tubes (import item at Sl. No. 1 ) supported by length i

and number of tubes in the export products.

3. lnformation in respect of Sl. No. 14 of Standard Deficiency Format for Welding Consumables

4. Separate quantities of Welding Electrodes, Welding wires/strips, Welding Fluxes etc. covered

under Welding Consumables

5. Total requirement of each import item, export product wise, in a tabular form

lCase is deferred to 05.01.2016.

「 |

1119

1

|

Case No.:30/11/80‐ ALC2/2015 1Parり Namc:TEMA INDlA   IMcet No/Date:17/80-
LIMITED              ‐ALC2/2015

Status:
,Deferred

izqil.zots I

1lB薔 鳥月鳳 機 萩 ↓ふ

~協

ζlili脇
轟 ||■ 冨 黎 |||∵ 111:華 :|||

|  IDecision:The Committee noted that the flrm has not replied to the deflciency(raised by DIPP)letter l

l  dated 13.10.2015 scnttothemon29.10.2015anddecidedtosendremindertothe■ rm toね mish reply.|

iCaseisdeferredto05.01.2016.

:綿脇:j::lilittj l鷺痣鯛ilili::晨↓  J̈漁レbiよ6蒟わりう67うも占
~ 
■

16/    15.07.2015         iDate:05.01.2016:

33tisiottIThLё品ふ揺

`ι

五も高 t高品五品
‐
鵬濡 ふi島お1五と話とおAあ craise五

~by'PPvI品
|:

isentto them on 28.09.2015 followed by reminder on 29.10.2015 and decided to send inalreminderto l

れhe irln tO mmish repけ .                          |
ICaSe iS deferredto 05.01.2016.         …… … … ………  …… … ……― ― ―‐‐ 1

iCase No.:33/11/80¨ ALC2ノ2015

Case No.:28/17/80‐ ALC2/2015 1Party Name:BANCO
IPRODUCTS(IN DIA)
LIMITED

Parり Name:PERMANENT  IMeetNo/Date:17/80-

IMAGNETS LIMITED     IALC2/2015
1                           124.11.2015

LJ

IMeet No/Date:17/80-    IStatus:
IALC2/2015          'Deferred
124.11.2015

II

: :器品児5α00332/AMlα
:RLA File

:34/24/040/00092/AM16/

ILi`:｀ o/Date:14ibo41380 1Defer

Zυ lつ             、
36黒
=逝
面議百薇耐
…
間轟茸
………

Date105.01.2016116.07.2015

―

・

ICase is deferred to 05.01.2016.
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一

reply. Case is deferred to 05.01 .2016.

|  ICaSe is deferred tO o5.01.2016.      ~~~‐
～ "・ ― ― V・・ V=Vllし J・ υlllにι.              1
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,Paty Name:BoRG WARNER

L'eclslon: The committee noted that DIPP has raised the following deficiency in the firm,sr application and decided to send it to them to furnish ,epryi- 
rrrv lvrruwrttB utrrtc

i i^ s.rg.3: 4,5.& r r (Export p.oau"i *ise) of Standar!-'Deficiency Format. ij ]Case is deferred to 05.01 .2016. 
vvrrwrwrrvJ r urllra'' 

:

レ
HARA⊇ HAN DASoflcer

〉ir

28

jMeet No/Date:t7t80-
'ALC2zOt5
lzq:r.zors

¬悧鰍Tα"Ю“
4775

DecisiOn:The cOmmittee nOted thatthe nrm's aDDliCatiOn has heen cOnf十
ハρ2D`applicatiO■ has been scnttO c`と Pc On 23.11.2015 for

No。 :14/11/80‐ALC2/2015
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「

IHQFile

PVT.LTD
:ALC2/2015
124.11.2015

,Deferred

画 File

「         y
Status:
Deferred

127器品児5υ∞
"ν
AM附  〕角側:υ∞∞υAM附  ‐蹴鼎αtt Ю“"7襟L5劇 2餌 6

1  1Decision:The Committee noted that the flrm has not replied to thc deflciency(raised by MSME on

1  07.09.2015)leter Sent to them on 29.10.2015 and decided to send reminder to the f111l to fumish

1  lreply.Case is deferred to 05.01.2016.

ICase No。 :6/17/80-ALC2/2015

HQ File

:01/80/050/00310/AM16/

Party Name:ISGEC HITACHI
IZOSEN LlMITED

IRLA File

:05/23/040/00175/AM16/

IMeet No/Datc:17/80‐

IALC2/2015
124.11.2015

Status:
Deferred

BttL5¨]
:  IDecision:The Committee noted that DIPP vidc ID No.12/125/2015¨ TSW/128 dated 02.12.2015 has

l128 raised the fo1lowing denciency in the nrm's application and decided to scnd l to the Arm to fumish

l  lreply:―

1. lnformation in respect of Sl. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export
product wise.

2. Quantities of import items at Sl. No. 4 to 8 in Nos. also in addition to their weights.
3. Quantity of import item at Sl. No. 9 in meters also in addition to its weight.

Case is deferred to 05.01 .2016.

L9

ICase No.:31/17/80‐ ALC2/2015 ‐Patt Namei TREFILERIES
WIREINDIA PVT LTD

IMeetNo/Date:17/80‐

1針r獄∵
Status:
Deferred

RLA File Lic.No/Date:3410041423  Defcr

101/80/050/00335/AM16/       :34/24/040/00136/AM16/      03.08.2015              Date:05.01.2016

1Decision:The Committee noted thatthe nilH's application has been sentto MSME on 23.11.2015 for

rcomments. Case is deferred to 05.01 .2016.

Lic.No/Date:0510395136 1Defer

:01/80/050/00311/AM16/      105/23/040/00167/AM16/      131.07.2015              1)ate:05.01.2016

Decision:The Committee notcd that the fI1111's app!ication has been sent to I)Hl on 23.11.2015 for‐

‐colninents.Case is deferred to 05.01.2016.

ICase No.:50/17/80-ALC2/2015 Pa■y Name:ISGEC HEAVY
ENGINEERING LIMITED

l.lnformation in respect of Sl. No. 3, 4,5 & I I of Standard Deficiency Format, export product
wise.

2.QuantitiesofimportitemsatSl.No.3to5inNos.alsoinadditiontotheirweights.

IMcet No/Date:17/80-
‐ALC2/2015
24.11.2015

:Stメti::´

~~~~1

Deferred

IHQ File              lRLA File              Lic.No/Date:0510395154 1Defer       ‐
:01/80/050/00354/AM16/   1:05/23/040/00190/AM16/   103.08.2015        1Date:05.01.20161

130 Decision:The Committee noted that DIPP vide lD No.12/125/2015‐ TSW/130 dated 02.12.2015 hasl

lraiSCd thC following dcAcicncy in thc flrm's application and decided to send h to the flrm to furnish
reply:―

29
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iapplication and decided to send it to them to furnish reply:_ 

" "'D Evrrvrv'rvr 
Is'I9'3, 4, 5 & I 1 (Export product wise) of Standardbeficiency Forma t. I

a i. .l^f^-^J +^ AE A 1 ^A 1 .is deferred to 05.01 .2016.

30

Name:NETAFIM
T10N INDIA
。LTD.

No/Date:17/80-

|:ileNo.:34/17/80-ALC2/2015騨
∬R駐鍔賢

M~~~~ Status:
Deferred

File 10041425

firm's application vide
firm to furnish reply.

13/AM16/



Case No.:67l l718O-ALC2/2015 Party Name: BOTIL OIL Meet No/Date: I 7/80- Status:

I ;TOOLS INDIA PVT tALC2l20t5 ;Approved
, ILTD(FORMERLY BAKER t24.tr.20ts I'oll,

136臨 371/AM16/    1]光ち男:0/00149/AM16/ ~~~[T屁:'IT「
551035524亨

Decision: The cornmittee decided to ratifu the norms based upon the recommendation of DHI as per

sub-committee report (copy to be sent to firm and RA). The firm has informed that the supply is to

|  IUAE under Physical exports.

1 1RAmaytakefutthernecessaryac● on accordingly.

-mffi

ICase No.:16/17ノ 80¨ ALC2/2015

IHQ File

101/80/050/00320/AM16/

IParり Name:SHAKTIPUMPS
I(lNDIA)LTD.,

IMcet No/Datel1 7/80-

IALC2/2015
‐24.11.2015

IRLA File

:56/24/040/00020/AM16/

Lic.No/Date:5610004654
110.08.2015

,Decision: The Committee noted that DIPP vide ID No.l2ll25l2015-TSW/137 dated 02.12.2015 has
l3T,raised the following deficiency in the firm's application and decided to send it to the firm to furnish

reply:-

' 1. lnformation in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format, export product wise.
2. Size/Specs of import item at Sl. No. 6 and justification/basis for quantity of this item. Net

length of rubber cable in export products may also be indicated with documentary evidence.

ICase is deferred to 05.01.2016.

IStatus:

|】

)eferred

i

B鳶お釧洲6

ICase No。 :25/17ノ80‐ ALC2/2015

1

Parり Name:DEE
IDEVELOPMENT ENGINEERS
iLTD.

IMcct No/Date:17/80-

IALC2/2015
04.11.2015

Status:
Approved

IHQ File

1381:01/80/050/00329/AM16/

IRLA F‖e

105/23/040/00196/AM16/

iLic.No/Date:0510395282

111.08.2015

lDecision: The committee decided to ratiff the norms based upon the written comments of DHI vide
llD No. Nil dated 02J2.2015 (copy to be sent to firm and RA).
i
I

IRA may take further necessary action accordingly.

Case No.:43/17 180-ALC2/2015 Party Name: BIRLA Meet No/Date:17/80- Status:
DeferredFURUKAWA FIBRE OPTICS ALC2/2015

:PRIVATE LIMITED,
III~「 而

~~… … … … ~

ILic No/Datel1710006162 Defer

:Date:05.01.20161 

t :e i,oiriri6 sorcrr,4l / AMt6t :17/24/040/00033/AM16/ 111.08.2015U1/6U/UDU/UUj4〃 AMiO/    1:1〃 Z4/U4U/UUUjj/AMiO/    111・ U6.ZUl)
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FC"tN"/D"trl?/sG Ftrtr-
IALC2/2015 IDeFerred
124.11.2015             1

1Lic.No/Date:0210206068 1Defer

112.08.2015             1Date:05.01.2016



The Committee noted that the
Case is deferred to 05.01 .2016.

firm's application has been sent to

|~Pttltti7/801ALC2/201ζ

HQ File

:01/80/050/00319/AM16/凋α ttλ馳∽“
ηttmα

Status:
Approved

Lic.No/Date:0310798115

13.08.2015

upon the written comments Of DIPP宙 de

|

141 Decision: The committee decided to ratifo the norms based
ID No. 1 2/ I 25120 I 5/TSW I I 4 I dated 02.1 2.20 t5 as under:_

nce Authorization may be ratified as per SION at Sl. No. C-1829 for Engineering products

RA may take further necessary action accordingly.
一  |

町

~P」
M勤航 砺苗~騨志゙鱚

|

1431器品掲5υ0033αAMlαテ
~~~所

Decision:The Committee nOted that the C&Pc has raised denciency in the f11lH'S application vide

letter F.No.46011/88/2008‐ PC‐II dated 30。 11.2015 and sent it directly to the f1111l tO furnish reply.
Case is deferred to 05.01.2016.

Decision: The Committee noted tha
comments. Case is deferred to 05.01.1

Decision:The cOmmittce nOted that the nrm's application has been sent to DHI on 23.11.2015 for

Case is deferred to 05.01 .2016.

ILic.No/Date:0310798232

‐17.08.2015 Date:05.01.2016

32

ΠL        IRLAnお        LicNo/Dttα 0310798116
/80/050/00324/AM16/    1:o3/95/040/00371/AM16/    113.08.2015

ぽ Ψ 冨 呻 ざり 鱚 …
142@;""td"dt"."t,fyt

ltD 
No.12112512015/TSW fi42 dated 02.t2.2015 as under:_

I

lAdvance Authorization may be ratified as per SION at Sl. No. C-1829 for Engineering products
I

I

IRA may take further necessary action accordingly.



.Decision: The comrnittee decided to ratifu the norms based upon
sent to firm and RA). The firm

the recommendation of DHI as per I

has informed that the supply is tosub―committee report(COpy to be

iUAE under Physical exports.
I

I

1RA may take further necessary action accordingly.

|

lHQFile

孵
〕の
「
軋

IRLA Rb

PUMPS Mcet No/Date:17/80-   Status:
ALC2/2015          Deferred
124.11.2015

~   ILic.No/Date:5610004662

||:::||:L5.()1.2 ()II

dated 02.12.2015 has

to the firm to furnish

:01/80/050/00321/AM16/       :56/24/040/00024/AM16/      121.08.2015

Decision:The Committee noted that DIPP vide ID No.12/125/2015-TSW/146

И61:∬raised the following deficiency iin the firm's applicatiication and decided to send ilt

t. Quantity of export item in Nos. also in addition to its weight.
2. lnformation in respect of Sl. No. 3,4,5, LL & 72 of Standard Deficiency Format, export product I

wise.
3. Thickness of import item.

ICaSe iS deferredto 05.01.2016.

圧LC2/2015 PattNamciSё ECHITACHI tteetNo/D誠317/80‐
ALC2/2015

mffi@E"r*
:01/80/050/00328/AM16/ :05/23/040/00202/AM16/ 24.082015

Decision: The Committee noted that DIPP vide ID No.l2ll 25l2Ol5-TSW/147
raised the following deficiency in the firm's application and decided to send it

IZOSEN LIMITED

P4.11.2015    1

Status:
Deferred

Date:05.01.2016

dated 02.12.201 5 has

to the firm to furnish

IИ
71"YLf∝ mtton in respect of Sl. No. 3, 4,5,11 & 14 of Standard Deficiency Format, export product

wrse.

2.Quantities of import items at Sl. No. 6 to 10 & 13 in Nos. also in addition to their weights.

3.Quantities of import items at Sl. No. 1.L,12,27 &28 in meters also in addition to its weight.
4.Detailed calculations for the quantities of welding materials required for overlay (Sl. No. 20 to

25) supported by overlay areas and thicknesses.

Case is deferred to 05.01 .2016.
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Decision: The Committee noted that RA has informed that the above mentioned AA has been issued

under GN-4 of Engineering Product. NC decided to ratify the norms subject to the following as per

recommendation of DHI representative present in the meeting as follows:-
Export Product: Pulveriser.

lRA may take further necessary action accordingly.

Y
t̂

HARADHAN DAS
Foreign Trade DeveloPment Ofiicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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|   IRArnaytakefurthernecessaryactiOnaccOrdingly.

s application has been
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sent to C&PC on 23.H.2015 for:

|

Export Product: Word "Boiler Parts" to be deleted from the description of Export product.

iMeet No/Date:17/80-
leycztzots
:24.11.2015

:Lic.No/Date:0510395473
|

128.08.2015

１
１

ヨ

.Decision: The Committee noted that the
,comments. Case is deferred to 05.01 .2016.

firm's application has been sent to DHI on 23.11.20

~~~~ 
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may take further necessary action accordingly.

No.:68/17/80‐ALC2/2015 Name: DEE
ENGINEERS

TD.

Meet No/Date:17/80-



|

1器轟児50Ю030りAM附

lNDlA PRIVATE LIMITED ALC2/2015
24.11.2015 四

iii{fir. - 
I-ic.Noloate:o+totooqsi !*

i:04t24t040/00t29t{Mt6t i03.09.2015 i

Decision: The committee decided to ratify the norms based upon the written comments of DIPP vide
,lD No.12112512015/TSW/154 dated 02.12.2015 as under:-

Quantities of import items at Sl. No. L, 3 to 49,5L & 52 may be allowed on net to net basis

with accountability cla use.

Quantity of import item at Sl. No. 2 may be allowed as applied for.
Quantity of import item at Sl. No. 50 may be allowed on net to net basis as claimed by the
firm.

| 
‐
Iё
i:も 6ヽ。 :49/iウ/80-ALё ,,ibiζ  l五11ヽ五ふもibЁ もヽ6      1Mcet No/Date:17/80‐    Status:     ‐

|  |                   IHARYANA PVT LTD.,    IALC2/2015         1Deferred     ‐
‐
24.ll.2015

155 1HQ File              lRLA File              Lic.No/Date:0510395503 1Defer       i
l   た01/80/050/00353/AM16/      :05/23/040/00214/AM16/      103.09.2015             Date:05.01.2016 .

:  IDecision: The Committee noted that the nll:1's application has been sent to DHI on 23.H.2015 fol

l  comments.Case is deferred to 05.01.2016.

1.

２

　

３

ICase No.:66/17/80‐ ALC2/2015 Party Namc:MOTHERSON
SUMISYSTEMS LTD.,

Meet No/Date:17/80-   iStatus:

ALC2/2015 Deferred
124.11.2015             ‐

ILic.No/Date:0510395507 1Defer
03.09.2015         1Date:05.01.2016

lDecision: The Committee noted that the firm's application has been sent to C&PC on23.l 1.2015 for
comments. Case is deferred to 05.01.2016.

¬  薦
1571器轟児50Ю034αAM耐

¨

IPattName:MARINE
IFRONTIERS PVT.LTD.

IRLA File

i:03/95/040/00421/AM16/

Meet No/Datc:17/80-

ALC2/2015
24.11.2015

Status:

ILic.No/Date:0310798658  :

04.092015              1

Approved

Decision: The committee decided to ratifli the norms based upon the written comments vide MSME
IID No.30(180)/15-ME dated 24.H.2015(copy tO be sentto fll11l and RA).

:RA may take further necessary action accordingly.

Parり Name:GEE PEE
ELECTROSPARK PVT.LTD

RLA File

:09/24/040/00275/AM16/

Mect No/Date:17/80-

IALC2/2015
24.11.2015

Status:
Deferred

Lic.No/Date:0910062561  Defer

08.09.2015             Date:05.01.2016

,Decision: The Committee noted that the firm's application has been sent to MSME on23.l 1.2015 for
I ,comments. Case is deferred to 05.01 .2016.

159 rCase No.:48/17180-ALC2/2015 Party Name: UNITOP

ЯAH

'61T nr
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⌒

161

1.  Net weight ofindigenous items in the export products.

2.  information in respect Of sl.No.5,11&14 of Standard Deficiency Format′
export product vvise.

3. Quantities of impOrt items at sl.No.3′ 4′ 7′ 8,13 to 16&18 in Nos.also in add:tion to their
weights.

4. Quantities of import items at Sl. No. 5 & 17 in meters also in addition to their weights.5. For net weight of components to be manufactured from import items at sl. No.1, 2 & 6, details
of components with net weights thereof may be indicated.

6. Detailed calculations for the quantities of import items at Sl. No. 5 & 17 supported by length
and number of pipes/ rope in the export products.

,Case is deferred to 05.01 .2016.

「「
¨¨
甲閻鯰
百
獅夢
げ
1肌di

卜2面品 I極極蒸か|   |
|1   管頭罰!需謙i言蕊疏称面話蕊計ぶ「而薦消樹猟嚇felTed tO o5.01.2016.
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113品児50/00352/AM16/

‐
Case No。 :19/17/80‐ALC2/2015 Party Name:DENSO

HARYANA PVT.LTD.,

10798716

12016

the following deficiency in the firm,s

10395572



IHQ File RLA File

:01/80/050/00368/AM16/       :05/24/040/00278/AM16/       14.09.2015             ‐Date:05.01.2016

1Decision:The Committee noted that DIPP vide ID No.12/125/2015-TSW/163 dated 02.12.2015 has

raised the follov/ing deflcicncy in the fln■ 's application and decided to send it to the■ lHi to furnish l

reply:―

‐ 1.!nformation in respect of SI.No.6&9 of Standard Denciency Format― export product wise.  |

1  2.  Brass 3ar blank size and weight thereof supported by size & weight of cOmponent to bel

manufactured― export prOduct vvise.

:  3. Cutting a‖ owance and end cutting loss on brass bar

ICase is deferred to 05.01.2016.

[4群

Case No。 :56/17/80-ALC2/2015 Palty Name:DEE
IDEVELOPMENT ENGINEERS
LTD.

Meet No/Date:17/80‐

ALC2/2015
24.ll.2015

Status:
Deferred

|:01/80/050/00360/AM16/

lDecision: The Committee noted that the firm's application has been sent
icomments. Case is deferred to 05.01 .2016.

IRLA File

:05/23/040/00246/AM16/
Lic.No/Date:0510395640 1Defer      l
16.09.2015              1Datc:05.01.20161

iCase No.:62/17/80‐ ALC2/2015 Parり Name:POLY
I                    MEDICURE LTD.

IMeet No/Date:17/80‐
IALC2/2015

24.112015

%51鶯源肌 50Ю0366ハmα  lLA RL  ~~~~匝
M、 房 Ю395“ 5

卜05/24/040/00273/AM16/    116.09.2015

'Case No.:1/l 4180-ALC2l20l5 Parfy Name: DIAMOND Meet No/Date:17180-
METAL SCREENS(P)LTD   ALC2/2015

2411.2015

Defer
Date:05.01 .2016

IDecision:The COmmittee nOted that the C&PC has raised denciency in the f11lH'S application vide‐

iletter F.No.46011/106/2009‐ PC―II dated 27.H.2015 and sent it directly to the fIIIll to ttrnish reply.

ICaSe iS deferred to 05.01.2016.

%6翻3品児5α∞器ンAM舒
|~~澁
蒜扁」

Status:

,Deferred

Lic No/Date:0710108755 1Defer

21.09.2015             Date:0501.2016

Status:
Deferred

Decision: The Committee noted that hard copy of the application has not been received from RA and
iaccordingly RA & firm have been requested to forward hard copy of the application on 23.11.2015.
;Case is deferred to 05.01 .2016.:                                           |

‐  iCase No.:2/14/80¨ ALC2/2015 ‐Par"Name:PLAST TECH   IMeet No/Date:17/80-
ENGINEERING         ALC2/2015

167 HQ File

24.11.2015

―――――蘭孫翫荒蒟石o161040 5etr   l
1   101/80/050/00284/AM16/       :04/24/040/00136/AM16/       21.09.2015              1Date:05.01.20161
`  ■              _                                     _   1   ___     1

1Decision:The Comlnittee noted thatthe Arm's application has been sent to C&PC on 23.11.2015 fori

l   lcolninents.Casc is deferred to 05.01.2016.

丁
|

FT 而Party Namc:GLOVIS INDIA(P)LTD。 ,

Mcet No/Datei1 7/80-

ALC2/2015
24.ll.2015 1鵬

dl

37

」



:O1/80/050/00315/AM16/ 医Mlm161029
IRLA File
]i:0 

4 /2 4 I 0 40 I 0O 124 I AM | 6 /

lDecision: The Committee noted that the firm's
rcomments. case is deferred to 05.01 .2016.

application has been sent to DHI on

030

ｍ　　　一‐‐０‐６‐

)ate:

E)ecision:The COmmittee noted that the flrm's application has been sent to DHI on 23.ll.2015 for

comments.Case is deferred to 05.01.2016.

Case No.:55/17180-ALC2I20l5 Party Name: DEE,

DEVELOPMENT
‐ENGINEERS LTD.

iDecision: The CommitteeiDecision: The Committee noted that the firm's application
tcomments. Case is deferred to 05.01 .2016.

171

臨 蕊蕊蔦
IRLAFilざ
~~~……`

|:05/23/040/00247/AM16/

has been sent to DIII on 23.11.2015

Decision: The committee decided to ratify the norms based upon the written comments vide MSME
ID No.30 (l78yl5-ME dated 24.11.2015 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

||ぽ墨駒鶯 渉
t舞轟祗 踊 Wf露町T鷺婦 ″柵 珊

|
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臨 蔦

IDefer

lDate:05.01.2016

sentto DHI on 23.H.2015 for

.2016

０
‘

No/Date:17/80-

15

11.2015

Lic No/Datei05 10395691

5



冨

繭 0-ALC2/2015「 att Namc POLYMEDICURE LTD.
IMcet No/Date:17/80-

IALC2/2015
124.11.2015

1741器品児5υ00362ハ MIα
RLA File                 Lic.No/Date:0510395734

:01/80/050/00362/AM16/       :05/24/040/00287/AM16/       24.09.2015              '1)ate:05.01.20161

Decision:The Committee noted that the C&PC has raised deflciency in the f11lH's application vidcl

letter F.No.46011/106/2009-PC― II dated 27.11.2015 and scnt it directly to the flrm to furnish replyl

lCase is deferred to 05.01.2016.                                      1
1

|

ICase No.:59/17/80-ALC2/2015 1Parり Name:POLY        IMeet No/Date:17/80-    Status:     |
lMEDICURE LTD.       IALC2/2015         :Deferred    l

124.11.2015

″5聴 駅粽くnハn"人 川ヽ″  ILAΠ
L    ~「 面 而 薦 ЮЯo39573FDetr  l

:01/80/050/00363/AM16/       :05/24/040/00301/AM16/      24.09.2015             1Date:05.01.2016

1Decision:The Committee nOted that the C&PC has raised deflciency in the flrm's application vide

lettcr F.No.46011/106/2009-PC― II dated 27.11.2015 and scnt it directly to the flrnl to furnish reply.

Case is dcferred to 05.01.2016.

「
ICaseNo.:60/17ノ

80-ALC2ノ 2015 Party Name:POLY
IMEDlCURE LTD

IMeet No/Date:17/80-    Status:
:ALC2/2015          1Deferred

24.11.2015             ‐

. _ _ HQ File RLA File Lic.No/Date:0510395737
r/6 .0t/to/os0roo364tAMt6t :05/24t040/00300/AMl6/ '24.09.2015

Decision: The Committee noted that the C&PC has raised deficiency in the firm's
letter F.No.460111106/2009-PC-ll dated 27.11.2015 and sent it directly to the firm
,Case is deferred to 05.01 .2016.

Case No.:61/17/80-ALC2/2015

IDefer      ‐
IDate:05,01.20161

application vidc‐

to funlish reply.|

IPatty Name:POLY
IMEDICURE LTD.

|~隠
麓漱蕊萬蕊話i戸

Mect No/Date:17/80-

IALC2/2015

124.11.2015

'Status:
,Deferred

|

177鶏朧3蕊 : Liti｀ 6′5爵さ16Sibjσζラ」ζ 153■

' 

‐  ‐‐

2409.2015             1Date:05.01.2016

Decision: The Committee noted that the C&PC has raised deficiency in the firm's application vide
lletter F.No.46011110612009-PC-ll dated 21.11.2015 and sent it directly to the firm to furnish reply.
Case is deferred to 05.01 .2016.

‐  ICase No.:14/17/80‐ ALC2/2015

|口81HQ Fib1781HQ「 ile

i  :01/80/050/00318/AM16/

Pa“y Name:BHARAT HEAVY
ELECTRICALS LIMITED

‐RLA File

104/24/040/00117/AM16/

Mcet No/Date:17/80-

ALC2/2015
24112015

Lic.No/Date:0410161053

28.09.2015

lStatus:
iDeferred

rDefer
,Date:05.01 .2016

lDecision: The Committee noted that the firm's application
rcomments. Case is deferred to 05.01 .2016.

p;* N"rJll4lSG t YCztmt{

has becn scnt to E)Hl on 23.11.2015 for

Palty Name:BHARAT HEAVY
IELECTRICALS LIMITED 諄器… 1鵬d―|

r91

1HQFile IRLA File

161/24/040/00011/AM16/

匡       面316 petr
郡誌L5.01.20161129.09.2015

月月4■
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Decision: The
comments. Case :脳蜜卵t:富ti呪 ITfrln'S apttcatiOn

has been sent tO E)HI on 23.11.2015forl

|

|1椰 覇 築 亀 蜂  appliCati語

編 漁 赫 蕊瑞 甜

____出Ⅷ蹴FWn∴習幽出星翌蜜
l  ё」ユヽ

`::4b′

i"患0_ALむ i/261ζ ll:1,ヽ1“

`:biÅ

kA十百ЁAIヤ
IELECTRICALS LIMITED

鵬鵬掲5∽“
仏田α
~開
脇蕊扁

:Decision: The Committee noted that the
comments. Case is deferred to 05.01 .2016.

firm's application

1  1ヽ1111111_ネ11ス :  .´  ́  ,1  .I ^一 :: 1    -     ― ―  ―――   ■iDecision: The Committee noted that the firm's application has been sent to DIpp on 23.11.2015 for,i lcomments. However, DIPP has informed that this case pertains to DHI and accordingl;, NC ;;;il;j;;
send the case to DHI for examination and comments. iase is deferred to 05.01 .2ol;.'

‐
Meet No/Date:1

1ALC2/2015
124.11.2015

7/80-

鵬品泥5剛
"6晨
語」
~~務
蕊蕊話話
~聴
盟P面649

184‐
D,ci,i?n: he COmmittec noted that DIPIDIPP vide ID No.12/125/2015‐ TSW/184 dated 02.12.2015 has- vroe rrr No. tznz)/zU t5-l SW/lg4 dated 02.12.2015 has:
raised the following deficiency in the firm's application and decided to send it to the f;l; fil;;reply:- 

lt' lnformation in respect of Sl. No. 3,4,5, 8, 9 & 1,L of Standard Deficiency Format, for one,
No. of "lncinerator Shell and its parts,,.

2' clarification as to how 42 Nos. of "lncinerator shell and its parts" shall be manufactured with¨―‐―・ ―…‐“
Чl,Ч :L‐

「

u:L●  ●::● ‖ υc:::● Huldし turcu w:L11,

1  1    the quantities ofitems propOsed forimpOttin the Advance Authottzation.         I

40



Case is deferred to 05.01.2016.

Ctte N∝ 53/17β←ALC22m5 1拙
    ′.腔 こ棚 腎

じ W∞‐

185 1HQ File

l:01/80/050/00357/AM16/

LTD.,

RLA File

:10/24/040/00055/AM16/

24.11.2015

Lic.No/Date:1010059284

01.10.2015

IStatus:

IDeferred

lDefer

Date:05.01.2016

23.11.2015 for

Status:
Deferred

IDecision:The cOmmittee noted thatthe f11lH's application has been sentto MSME on

comments.Case is deferred to 05.01.2016.

ICase No.:4/17/80‐ALC2/2015 Party Name:OSWAL PUMPS  Meet No/Date:17/80-
‐                      LIMITED               ALC2/2015

‐24.11.2015

B619品児5υttVAM剛
RLA File

:33/24/040/00006/AM16/
Lic.No/Date:3310030256 :Defer

07.10.2015

Decision: The Committee noted that hard copy of the application has not been received from RA and
accordingly RA & firm have been requested to forward hard copy of the application on 23.11.2015.
Case is deferred to 05.01 .2016.

ICase No.:51/17/80-ALC2/2015 ‐Parり Namc:KOSO INDIA    Mcet No/Datc:17/80-
PRIVATE LIMITED       ALC2/2015

24112015

IHQ File               ‐RLA File              Lic.No/Date:3110065733  1
101/80/050/00355/AM16/      :31/82/040/00160/AM16/      28.10.2015

Decision:The cOmmittce decided to ratlシ the norms based upon the written comments of DIPP vidc

lID No.12/125/2015ノ
″
rSW/187 dated 02.12.2015 as under:―

1  1・   Quantkies of import items at sl.No.l to 6 may be allowed on net tO net basis wた h
accountability cla use.

Quantity of import item at Sl. No. 7 may be allowed as 13.7 Kgs. as 4.225 Kgs./Kg. content
in the export items after taking 1/3'd recovery from scrap.
Quantity of import item at Sl. No. 8 may be allowed as 84.77 Kgs. as 3.335 Kgs./Kg. content
in the export items after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 9 may be allowed as 77 .98 Kgs. as 1.969 Kgs./Kg. content
in the export items after taking 1/3'd recovery from scrap.

187 5. Quantity of import item at Sl. No. 1-0 may be allowed as 27.09 Kgs. as 2.335 Kgs./Kg.
content in the export items aftertaking L/3'd recovery from scrap.

' 5. Quantity of import item at Sl. No. 11 may be allowed as 25.84 Kgs. as 3.544 Kgs./Kg.
' content in the export items after taking 1/3'd recovery from scrap.
' 7. Quantityof importitematSl.No. 12maybeallowedas 158.8Kgs.as2.50Kgs./Kg.content
, in the export items after taking L/3'd recovery from scrap.

8. Quantity of import item at Sl. No. 13 may be allowed as 57.2 Kgs. as 1.765 Kgs./Kg. content
in the export items after taking 1/3'd recovery from scrap.

, 9. Quantity of import item at Sl. No. 14 may be allowed as 222 Kgs. as 1.99 Kgs./Kg. content
in the export items after taking 1/3'd recovery from scrap.
Quantity of import item at sl. No. 15 may be allowed as 126.1 Kgs. as 2.1.4 Kgs./Kg.
content in the export items aftertaking 1/3'd recovery from scrap.
Quantity of import item at sl. No. 16 may be allowed as 693.5 Kgs. as 1.929 Kgs./Kg.i
content in the export items after taking 1/3'd recovery from scrap.
Quantity of import item at sl. No. !7 may be allowed as 262.8 Kgs. as 1.947 Kgs./Kg.,
content in the export items after taking 1/3'd recovery from scrap.

Date:05.01.2016

,Status:

,Approved

2.

3.

10.

11.

12.

41
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13. Quantity of import item at Sl. No. 18 may be allowed as 183.6 Kgs. as 1.4L7 Kgs./Kg.
content in the export items after taking 1/3'd recovery from scrap.
Quantities of import items at Sl. No. L9 to 22 may be allowed as applied for i.e. 254 Kgs.,
222Kgs.,40.8 Kgs. & 340.8 Kgs. respectively.
Quantity of import item at sl. No. 23 may be allowed as 390.2 Kgs. as 3.167
content in the export items after taking 1/3'd recovery from scrap.
Quantity of import item at sl. No. 24 may be allowed as 436.4 Kgs. as 2.g33
content in the export items after taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly.

14.

15。

16.

Kgs./Kg.

Kgs./Kg.

―

ヨ

I   Case No.:1/17/80-ALC2/2015

郎81器轟掲50Ю
““
/AM6

Paty Name:AZAD
lENGINEERING PRIVATE
商品iあ

f-@@-MAN"/D"t*r7EG iSt"tr- iI I IENGINEERING PRIVATE |ALC2/2015 lDeferred i

I l ]LIMITED l24.tt.20ts I I

: lHa Ftl. 
*-lnr-ffir. *-E[N./Drt.oel006280e 

6"f*-l
lrEe l:01/80/050/00306/AM l6l l:09/2afia0fi0429/AMt6t loz. t t.zot s loate:os.0r.2016 

|

i lD..t.tr"t Th. d;rnitt;oted th"t rr".a *pv 
"rtrr" "pplffi; h* *t b*" r"""tr"d fr"rn RA "rd i

I laccordin-8ry 
RA- & firm have been requested to forward hard copy of the application on 23.11.2015. 

I

I lcase is deferred !:js.gl10l6 __ * _ --j
f-iC-as; Nrr3/t? no-tt-cznols rpu.ry Nurni, aZeb -iM;No/D;t*17l8G 

-istrt,"t--ii i |ENGINEERTNG PRIVATE iALC2t20t5 iDeferred i

I t lLrMrrED l24.n.2ots I Ii.^^mmAFib---ffiD.r*--i
lrvu l:01/80/050/Oo3o7/AM16t l:o9Dafia0/00431/AMt6t lOZ.t t.zOts lDate:05.01.2016 |

I [D""ition: The Corn.itt"e not"a tnat tlu.J 
"opy 

oitn" uppti"ution t 
", 

,oiU""nl"."iu"a fi."rn RA 
"rd I

I laccordingly RA & firm have been requested to forward hard copy of the application on 23.11.2015. 
i

{ lCase is deferred to 05.01.2016. 
I

A File

:09/24/040/00428/AM16/

S.No.496
Case No.A-02 M/s.LMT

(lndia)   Pvt.
Ltd.,

HQF No.01/80/162/00004/AM16ノDE
S― |

Lic.No.&date

Meeting No.17l16 RA.F.No 31/83ノ039ノ00004/AM15 3110065258

dt 06 02.2015Date:24.11.2015 Request for fixation of norrns for

Annual  requirement  under  para

4.24(v)

Decision: NC noted that the firm's reply was sent to DHI on 13.07.2015 for comments. However, DHI
vide UO No.3( 102)/1 5-TSW(B) dated 02. 1l .2015 has informed that the reply does contain the information

42

10062808

The Committee noted that hard copy of the application has not been received from RA and
RA & firm have been requested to forward hard copy of the application on23.l1.2015.

is deferred to 05.01.2016.



sought by DHI(copy to be sent to firm). Accordingly, NC decided to give another l5 days time to furnish
proper reply. Case is deferred to 05.01 .2016.

S,No.497
Case No.A-03 Mノs.   LMT

(lndia)  Pvt.
Ltd.:

HQFoNo 01ノ80ノ162ノ00008/AM16ノ DE
S― |

Lic.No.&date

Meeting No.17l16 RA.F.No.31ノ 83/039ノ00005ノAM15 3110065291

dt.24.02.2015Date:24.112015 Request fOr fixation of nOrrns for

Annual  requirement  under  Para

4.24(v)

Decision: NC noted that the firm's reply was sent to DHI on 13.07.2015 for comm"r,tr. ffo*"*r,
vide UO No.3 (102)/15-TSW (B) dated 02.11.2015 has informed that the reply does contain
information sought by DHI (copy to be sent to firm). Accordingly, NC decided to give another 15 ,

time to furnish proper reply. Case is deferred to 05.01 .2016.

S,No.498
Case No.AIR-98 M/s. Bharat

Heavy
Electricals
Ltd.,

Hyderabad

HQF.No.01/80/050/00573/AMl1/DE

S.|

Lic.No.&date

Meeting No.17/16 RA.F.No.09/24ノ 040ノ00223/AMll 0910043468
dt 09.092010Date:24.11.2015 Fixation of Norms

Decision:ThecommitteenotedthatcommentsfromEPCGoi,6
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from Joint
DGFT(JMG)to Additional DGFT(Shri Jalkant Singh),EPCG D市 ision fOr expediting cOmments on
pending cases.Case is defelTed t0 05.01.2016.

S.No.499
Case No.ArR-118 Mis. Bharat

Heavy
Electricals
Ltd.,

Hyderabad

HQF.No 01/80ノ 050/00495/AMllノ DE
SI

Lic.No.&date

Meeting No 17/16 RA.F.No.09ノ 24ノ040ノ00169ノAMll 0910043002
dt.06.08.2010Date:24.112015 Fixation of Norms

Decision: The commil;ee noted that comments from EPCG D市 ision are pendin2 and 14th reminderL'ectsron: lne commlflee noted that comments from EPCG Division are pending and l4tn reminder dated
16.12.2014 has been sent to them for comments. The Committee decided-to senJ a D.O. letter from Joint
DGFT(JNIIG)to Additional DGFT(Shri Jalkant Singh),EPCG D市 isiOn fOr expediting cOmments on
pending cases.Case is defelTed tO o5.01.2016.

S.No.500

Case No.ArR… 140 M/s.Alstom
Prolects

lndia  Ltd,

Mumba!

HQF.No.01/80/050ノ01450/AM04ノ DES.
|

Lic.No.&date

Meeting No 17/16 RA.F.No.03/24/042ノ00205/AM04 0310247081

dt.12.01.2004Date:24.11.2015 Fixation of norms
Decision: The committee noted that comments from EPCG Division are nendins;ldL'eclslon: I ne commlttee noted that comments fiom EPCG Division are pending and 14tn reminder dated
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. Ietter from Joint

\+ry--
naffinnru ons+r Foreign Trade Development Officer

Directorate General of Foreign Trade
Department of Commerce
Udyog Bhawan, New Delhi

DHI
the

days



DGFT (JMG) to Additional DGFT (Shri Jaikant Singh)'

pendingcas.i. Cut. is deferred to 05'01 '2016'

Decision:The committec noted that HOn'ble Delhi High Court

Petition WP(C)No.1579/2014 directed to consider the matter

EPCG Division for expediting comments on

in its order dated 04.09.2014 tn the

afresh and Pass a sPeaking order

S.No.501
HQF.No.01/81ノ 050/00396ノ AMllノ

DES.l

Lic. No. & date~case No.AIR-116
M/s. Flovel
Energy Pvt

Limited,
Faridabad

0510271787

dt.31.08.2010
Meeting No.17′ 16 RA.「 .NO.Ubノ ZO′ U4U′ UU100′

Date:24.11.2015 14.09.2014 in the WＷｒｉ
山

affording the petitioner an opportunity of being heard'

TheCommitteenotedthatthefirm,srepresentativeviz.S/ShriS.S.Sorot,PramodRai'Vivek
Saxena, S.D. Sharma and Imran Ahmed appeared forthe personal Hearing on28-04.2015 and submitted

written submissions bearing No. FEpL/SST dated z7.o4.zor5. Thereafter, the firm vide its e-mail dated

10.07.2015 had requested to grant another opportunity for personal Hearing after2g.04.2015. Accordingly,

the firm was granted personal Hearing on 20.07 .2015. The committee noted that the representatives from

M/sFlovelEnergyPvt.Ltd'appearedforthePersonalHearingon20.0T.20l5at3.00PMandthishearing
wasattendedbyS/ShriS.S.sorotandPramodKumarRai,onbehalfofthefirm.

The committee further noted that firm's representatives submitted oral submissions / explanations'

The committee further noted that while making oral submissions, the representatives referred to the

detailed contentions made in the written submissions and explained the same at length to the committee'

The committee took note of the oral submissions being referred to by the representatives and gave a patient

hearing to the detailed oral submissions made by the firm regarding the Export Product package as per

contract order No. GGpL/BHEp/Suppry-01 dt.oi.09.2009 which was amended as per amendment No'2

dated 19.01.2011 and manufacturing activities carried out by them on import items. They also enclosed a

field study report on the details of manufacturing activity carried out by them from Professor of National

Institute of Technology, Bhopal in support of their application'

The Committee perused the comments of DHI vide their Uo Note No. 3(11y13-/TSw (By260

dated 10.07 .2or5.It has been communicat"J uv nm that Advance Authorization holder has manufactured

the Turbine and Generator. In the G"n".uto. thly machined rotor shaft & the same was assembled with the

Turbine runner.

Therefore, the manufacturing activity is involved..in the supply of export product i'e' electro

mechanical equipments for Hydro Power i'lant. Accordingly, after'deliberation in the meeting the

committee decided that the import ,,"v u. attow"o undei cN-+ with accountability clause as per

recommendation of DHI (Copy to be sent to RA and Firm)'

RA may take necessary action accordingly'

HQF.No 01/80ノ 050ノ01550/AM09/DE

Si

Lic.No.&date
Case No.AIR-121 M/s.Thermax

Ltd.,Pune
3110036393

dt.11.12.2008
-Mteeting 

No.17l16 RA.F.NO.31ノ Z4ノ U4U′ UU∠υOJAiViUυ

Date:24.11.2015 RequestfOr reⅥ sion OT norm5.

ぶ馳|よぎここⅢ
`ntg望
望lade

3:則断轟:駅躙:∬ i

S.No.502
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Decision: The committee noted that additional information furnish by the firm's has been sent to DHI on
24.09.2015 to expedite comments.
Case is deferred to 05.01 .2015.

S.No 503

Case No. A/R-
146

M/s. Man Trucks
lndia Pvt. Ltd.,
Pune

HQFoNo.01ノ80ノ050/00830ノ AMllノDE
S.|

Lic.No.&date

Meelng No 17/16 RA.F No.31/24/040/00119/AMll 3110046183
dt.29.12.2010Datei 24.11.2015 Request for fixation of norms.

Decision: The committee noted that the firm has not replied to tt. Oftt a"t.i.n"y t.ffer sent to them on
24.09.2015 followed by reminder on 02.11.2015 and decided to send final reminder to the firm to furnish
reply. Case is deferred to 05.01 .2016.

S,No.504

Case No. A/R-
161

M/s.   Autonnat

:rrigation   Pvt.

Ltd。 , Shahdara,
Delhi

HQF.No.01/80/050/00138/AMl1/DE

S.|

Lic.No.&date

Meeting No.17/16 RA.F.No.05/23/040/00013/AM15 0510385020
dt.25.04.2014Date:24.11.2015 Request for fixation of norms

Decision : The committee noted that the firr'r."qu".t dut"d O2.Ol.2Ol5 hu, b""n r"r,t to C&pcin
03.03.2015 for comlnents fo1lowed by D.O.letter dated 23.07.2015 from Chaillllan,NC― Ito JS,C&PC tO
cxpedite comments and decided to remind to C&Pc again to funlish comments.Case is deferred tO

05.01.2016.

Decision:The comlnittee noted that f1111l has not replied to the C&PC deflciency letter send them directly

on 07.04.2015,DGFT renlinder On 09.07.2015 and flnal renlinder on 02.11.2015.Therefore,NC decided

to racctthe case with direction to thc f1111ltO pay applicable custom duty with interest for EODC.

RA may take further action accordingly.

S.No.506

Case No.A/R-27 Mノs  Poly
Medicure

Ltdi

HQF No 01/80/050/00288/AM15/DES.

|

Lic.No.&date

Meeting No.17ノ 16 RA.F.No.05ノ 24ノ040/00422ノ AM14 0510378497
dt.06.022014Date:24.11.2015 Request for revision of norms

Decision: The committee noted that firm has not replied to tt" CAPC a"f,"i.n"y t.tt"r r.nd tho, dir""tly
on07.04.2015, DGFT reminder on 10.07.2015;28.09.2015 and final reminder on 02.11.2015. Therefore,
NC decided to reject the case with direction to the firm to pay applicable custom duty with interest foi
EODC.

W--'-
nffieonnN DAs

poreion irade Development Officer

bit'."i"ri" c.neral of Foreign Trade

Deoartment of Commerce
[Jiog ar,at'an, New Delhi

S.No.505

Case No.Ⅳ R-25 M/s. Poly
Medicure Ltd;

HQF No 01ノ80ノ050ノ00270/AM15ノ DES.| Lic.No.&date
Meeting No.17ノ 16 RA.F.No.05ノ 24/040/00118ノAM15 0510389511

dt.09.07.2014Date:24.11.2015 Request for revision of norms

RA may take further action accordingly.
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S.No.507 Lic.No.&date
case N5.ArR-28 M′s Poly

Medicure

Ltdi

.HQFoNo.01ノ 80ノ050/0020bノ AM¬ ЭノリE0

J                   _
051038660
dt.11.07.2014両 No.17′16 RA.F No.05ノ 24ノ 040ノ UU100′ハⅣ‖4

Date:24.11.2015 RequestiOr rev:slon oT『 loII115

nd them direct ty
Decision:The cOmlnittee noted that f11lll has not replied to the C&PC deflCiency letter se^ ^― ^^・ ″ ^ハ Aハ ^Alr^_■ ■_^1.・ 0_inЯ Or^nO'11_`Decision:lhe cOmmlttee nolcu uに しHH‖

Hαo uぃ ■VrittilttdI島
l remmder Ьn o2.H.2015.Therebre,

On 07.04.2015,DGFT rellninder on 10.07.2015;28.01

NC decided tO raect the case with directiOn to the■
111l to pay applicable CustOm duty with interest fOr

EODC.

RA may take mrther actiOn accOrdingly.

S.No.508             ___S.No.
HQF No.01ノ80ノ050ノ00303/AM15/D

FSi

Lic. No. & date
case No.AIR-52 M/s  SartoriuS

Stedium   lndia

Pvt.     Ltd,
Banga10re

■4民 0710105701

dt.11.072014
M●∩linA No 17ノ 16 RA.卜 .NO.U′ノZ4′ U4U′UU

est tor revision of norms
Date1 24.11.201b

DIPP VidC Ised uPon the written comments of

No.lzt ns tzo I 5/TSw/52-AlR dated 02'12'2015 as under:-

I . Total net weight of export product may be modified.as 5,1 25 Kgs'

Z. euantity of import i;.; Sl. No. it""V U" modified as 3l'tcgs' asl'05 Kgs'/Kg' content in the

3. ffi"T,H:t#lt O"n items at-Sl. \o;.20, 2t'22'23,24 &2s may be modified as 296.8 Kgs.,

135.7 Kgs., 172.4Kgs.,257 Kgs.,l6;.t Kg-, & 170.3 Kgs. respectively as l'02 Kgs'/Kg' content

in the exPort Products'

RA may take further necessary action accordingly'

509S.No.
468rAM15/DE

Sl

Lic. No. &
datecase No.ArR-54 Mls Larsen &

Toubro Ltd.,

Mumbai
民 0310788987

dt.10.09.2014
No.17ノ16Meeting

RA.F.NO・ UOノVOノ U4U′ UU今 :0′
ハf

Date:24.11.2015 Request TOr rev:5:O11′ a‖ :じ ::uH:ヮ ::L V:

norms
vide Uwritten comments of DH

No. 'Nil' dated 02.12.2015(copy to be sent to Firm and RA)'

RA may take further necessary action accordingly'

S.No.510

D

0

訛馳
町聾itti繋∬鏑
udyog Bhaw`

HQF.No.01/80ノ 050ノ00220/AM15/D

FSi

Llc.No.&date
case No.AIR-91 Mls. ISGEC

Heavy
Engineering
Ltd.,
Yamunanagar

0510388030
dt 03.06_2014Meeting No.17′ 16 RA.F.NO.Ubノ Z6′ U4U′UUUO■ ″` lV:

Date:24.11.2015 RequestiOr rev:s:on oT1lo:
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S.No.511

Case No.A/R-92 M/s.  ISGEC
Heavy
Engineering

Ltd.,

Yamunanagar

HQF,No.01/80ノ 050/00538ノ AM15ノD
ES.l

Lic.No.&date

Meeting No.17l'16 RA.FoNo.05/23ノ040/00393/AM15 0510392240
dt.02.12.2014Date:24.11.2015 Request for revision of norms

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015
for comments. Case is deferred to 05.01 .2016.

Decision: The committee noted that firm's request dated 03.08.201 5 has been sent to DHI on 26.08.201 5
for comments. Case is deferred to 05.01 .2016.

Decision:ThecommitteenotedthatfirmhasnotrepliedtotheDIPPo.n"i"*yffi
send them on 02.1 I .2015 and decided to send reminder to the firm to furnish reply. Case is deferred to
05.01.2016.

Decision: The committee noted that firm's reply dated 12.09.2015 sent to C&pC on ZO. t O:O t S f*
comments.Case is deferred to 05.01.2016.

S,No.514

Case No.A/R-97 M/s. Tema
lndia Ltd.,
Mumbai

HQF.No.01/80/050/00556/AM13/DE

S.l

Lic.No.&date

Meeting No.17l16 RA.F.No.03ノ 95ノ040/00774ノ ノヽM13 0310720380
dt.11.01.2013Date:24.11.2015 Request for revision of norms

Decision:The cOmmittee decided tO ratltt the n0111ls baSed upon the wHtten comments of DIPP vidc ID

No.12/125/2015/´
「 SW/97‐A/R dated 02.12.2015 as under:―l. Net Empty weights of 158.03 MT, 13.097 MT & 36.45 MT may be specified with the quantities of

export products at Sl. No. 1,2 & 3 respectively.
2. Quantity of import item at Sl. No. I may be allowed as 23.202 MT as l.2l Kgs./Kg. content in the

export products after taking l/3'd recovery from scrap.
3. Quantity of import item at Sl. No.2 may be allowed as 13 Nos. on net to net basis. However, dugz

free weight of these items may be allowed as 32.943 MT inclusive of 15.4 o% wastage after taking 2-0
%o recovery from scarp.

4. Quantity of import item at Sl. No. 3 may be allowed as I No.( I l7 Kgs.) on net to net basis.

,nffioo,
Foreion irade Development Officer

bir""ioiri"t"neral of Foreign Trade

Deoartment of Commerce
[ivog en,*an, New Delhi

S.No.512

Case No A/R-94 M/s. Tema
lndia Ltd.,
Mumbai

HQF,No.01/80/050/00341ノ AM13/D
ES.|

Lic.No.&date

Meeting No.17ノ 16 RA.F.No.03/95/040/00286ノ AM13 0310703316
dt.27.07.2012Date:2411.2015 Request for revision of norms

S.No.513

Case No.A/R-95 M/s. Poweruvind
Ltd., Gurgaon

HQF.No.01ノ80/050ノ00043/AM15/D
ES.|

Lic.No.&date

Meeting No.17/16 RA.F.No.05ノ24ノ040ノ00344ノAM14 0510375759
dt.09.01.2014Date:24.11.2015 Request for fixation of norms
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5.QuantityofimportitematSl.No.4maybeallowedas.gNos.onnettonetbasis.However'duty
free weight of these items may be allowed as 5.728 MT inclusive of 8'67 %o wastage after taking 20

7o recovery from scarP.

6. Quantities of import items at Sl. No. 5 &. 6 may be allowed as applied for i'e' 50 Kgs' & 230 Kgs'

respectivelY.
7. Import item at Sl. No. 7 may be deleted as per Amendment Sheet No' 2 dated 19'06' 2013 attached

with the Advance Authorization'

8. Quantity of import item at S1. No. 8 may be allowed as 125 No' (3778 Kgs') on net to net basis'

RA may take further necessary action accordingly'

S.No.515
HQF.No 01/80ノ 050ノ00521ノAM15ノDE

S.l              _

Lic.No&date
case No.AIR-106 M/s Dresser―

Rand   lndia
Pvt    Ltd.,
Mumba!

0310789973
dt.07.10.2014

trleeting No.17l16 RA.F.No.03ノ 94ノ 04U′ UUb01′ AM IЭ

Datei 24.11.2015 Requestfor卜 lxat:on oT no「 rT15

e written comments of DIPP vide lD

No,l2l|251201s/TSw/106.A/Rdated02.|2.2015asunder:-

l. Quantities of import items at Sl. No. 1to25 may be allowed on net to net basis with accountability

clause.

2. Import items at sl. No. 26 & 27 are not raw materials/ components ol-:olsumables required for

manufacture of export items. These a." frodu"t manuals' Accordingty, NC decided to delete these

two items.

RA may take further necessary action accordingly'

S,No.516.NO.
HQF No.01ノ80ノ050ノ00453/AM15/DE

Sl

Lic.No.&date
CaseXo. A/R-107 Mノs Dresser―

Rand   lndia
Pvt     Ltd,
Mumbal

0310788390

dt 26.08.2014
Meeting No.17l16 RA.F.No.03ノ 94′ U4U′UU400JA:Vi:0

…

目laJOn of nOmlDate:2411.2015
written comments of DIPP vide

N o.l2 I 125 120 1 5/TSW/ 1 07-A/R dated 02'12'20 I 5 as under: -

1. Quantities of import items at sl. No. L,3,4 & 20 to 23 may be allowed on net to net basis with

accountability clause in export item at Sl' No' 1'

2. tmport items at sl. No. 5 to 19 may be allowed as 1.02 Mtr./mtr' content in the export item at sl'

No.1 .

3. Quantities of import items at sl. No. 24,26,27 & 43 to 46 may be allowed on net to net basis with

accountability clause in export item at Sl' No' 2'

4. lmport items at sl. No. 28lo 42may be allowed as 1.02 Mtr./mtr. content in the export item at sl'

No.2 .

5. Quantities of import items at sl. No. 47,49,50 & 56 to 69 may be allowed on net to net basis with

accountability clause in export item at Sl' No' 3'

5. tmport items at sl. No. 51to 65 may be allowed as 1.02 Mtr./mtr' content in the export item at sl'

No.3.
7. Quantities of import items at sl. No. 70,72,73 & 89 tO 92 may be allowed On net to net basis

with accountability clause in export item at Sl' No' 4'
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8 1mpOrt■ ems at SI No 74 to 88 may be allowed as 1 02 Mtrノ mtr cOntentin the export lem at
SI No4
9. Quantities ofimportitems at Si No 93,95,96&112 to l15 may be a‖ 。wed on netto net basis
with accountability clause in exportitem at SI No 5

10 1mport tems at SL No 97 to lll mav be allowed as 1 02 Mtr/mtr cOntentin the export lem at

SI No 5

11.Quantities ofimportitems at SI No l16,118 to 121& 137 to 140 may be a‖ owed on netto net
basis vvith accountab‖ ity clause in exportitem at Si No 6

12 1mpOrt temsatsl No 122to 136 may be a‖ owed as 1 02 Mtr/mtr cOntentin the export lem at
SI No 6

■3.Quantities of import items at SI No 141,143,144&160 to 163 may be a‖ owed on nettO net
basis with accountab‖ ity clause in exportitem at SI No 7

14 1mport lems at SL No 145 to 159 may be allowed as 1 02 Mtr/mtr cOntentin the export■ em at
SI No 7

15.Quantities ofimport items at SI No 164,166′ 167& 183 to 186 may be a‖ owed on net to net
basis with accountab‖ ity clause in exportitem at SI No 8

16 1mport■ emsatSI No 168to 182 may be allowed as 1 02 Mtr/mtr cOntentin the export tem at

SI No 8

17.Quantities of import items at sl No 187′ 189,190&206 to 210 may be a‖ owed on netto net
basis with accountab‖ ity clause in exportitem at SI No 9

18 1mport tems at sl No 191to 205 may be allowed as 1 02 Mtr/mtr cOntentin the export lem at

SI No 9

19 1rnportitems at Si No 211&212 may be a‖ owed as per policy fOrimport of spares of export
tem atSi No 9
20.Quantities ofimport items at SI No 213′ 215,216& 232 to 235 may be a‖ owed on net to net
basis with accountab‖ ity clause in exportitem at sl No 10

21 1mpOrt tems at SI No 217 to 231 may be allowed as 1 02 Mtr/mtr cOntentin the export■ em at
SI No 10

22.Quantities ofimport items at SI No 236′ 238,239&255 to 258 mav be a‖ owed on netto net
basis vvith accountability clause in exportitem at Si No ll

23 1mpOrt temsatsl No 240to 254 may be a‖ owed as 1 02 Mtr/mtr cOntentin the export tem at
SI No ll

24.Quantities ofimport items at SI No 259,261,262&278 to 282 may be a‖ owed on netto net
basis vvith accountab‖ ity clause in expOrtitenn at Si No 12

25 1mport■ emsatSI No 263to 277 may be allowed as 1 02 Mtr/mtr cOntentin the export tem at

SI No 12

26 1rnpOrtitems at SI No 283&284 may be a‖Owed as per policy for import of spares of export
item atSi No 12

27 1rnportitemsat SI No 285to 404 may be a‖ owed as per p。‖cy forirnport of spares
28 1mportitemsat sl No 2,25,48,71′ 94,117,142,165′ 188,214′ 237&260 are not raw materiais/
components or consumables required fOr manufacture of exportitems These are OperatiOn and

Maintenance manuals Accordingly,NC decided tO delete these items.

RA inay take fllrthcr ncccssaw action accOrdingly

S No 517

Case No AIR‐ 108 M/s. Dee
Development
Engineers Ltd.,

HQF No 01/80/050/00011/AM14ノDES
:

Lic  No  &
date

Meeting No. 1 7/16 RA F No05/23/040/00442/ノ Mヽ13 0510347745

服J鰐鮒硼柵
3:則師『l:l貿!器誦
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@of imPortitem

No.12 i.e. "Carbon Steel Seamless

Pipes" of norms-

dt.29.02.2013
Datei 24.11.2015 Far:dabad

Decision: Th" 
"o.rnitt", 

d.cided to ratiff the norms based

No. 'Nil' dated02.12'2015(copy to be sent to Firm and RA)'

RA may take further necessary action accordingly'

upon the written comments of DHI vide UO

蔽 6mments ofDIPP Vide

be modifled as 289.8 MT.

as 2491 Kgs.,2491 Kgs 4494 Kgs.,

S.No.518

od-ifY the norrns based uPon the

ip No. 121 125 lzot S_TSW/ I 09_A/R dated 02.12.20 I 5 as under:-

ケヽ1黒Ir鳳轟:譜曜驚1群l鋭lTЪ賛∫鷲Fしきまぶ冒
and 6080 Kgs.8ι 881 Kgs.respectively.

RA may take further necessary action accordingly'

No.519

n..itio", fhe Committee noted that firm's *q*.t dated27 .0'7 .2015 sent to C&PC on

comments. Case is deferred to 05'01 '2016'

520

D*itir* The Committee noted that firm's request dated 06.10.201 5 sent tO E)HI on 18.1

comments. Case is deferred to 05'01 '2016'

for

HQF.No 01/80ノ 050ノ00042ノAM15ノDE

S.l            _

Lic.No.&date
case No.AIR-109 M/s. lSGEC

Hnachl Zosen
Ltd.,

Noida(UP)

0510392693

dt.06.01.2015
Meeting No.17/16 RA.F.No.05/23ノ 04U′UU40∠JAiVII Э

oate2+.t1.2015 ReoueStfor rev:s:on oT no「『115

V

S.No.
M15ノDE

S.l             ___

Lic.No.&date
case No.AIR-110 Mノs.

Motherson

suml Systems
Ltd.,   New
Delhi

0510377258

dt.27.012014Meeting No 17/16 RA.F.NO.Ub′ Z4′U4U′ UU4U′

詢 .11.2015 RequeSt TOr Tixallo『 l ol

8.11.2015 for

S.No.
HQFoNo.01′80ノ 050ノ 00217′ AM15′DE

S.|            _

Llc.No.&date
case No.AIR-111 Mノs. lSGEC

Heavy
Engineering

Ltd.,

Yamunanagar

0510388787

dt.18.06.2014
Meeung No.17ノ16 RA.F.NO.Ub′ Z3′ U4UノUUl∠ :″州V:

Date:24.11.2015 RequeSt iOr revls:on o:

.20

HQF.No.01ノ80/050ノ00112/AM16′ DE

Sl

Llc No.&date
case No.AIR-112 Mノs Godrel&

Boyce  Mfg.
cO.    Ltd.,
Mumbal

0310794289

dt.02.032015¨ 0.1716 RA.F.No.03′ V4ノU4U′UllU

@tion/ addition

of norms
Date:24.11.2015

S.No.521

50
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Decision: The Committee noted that firm's request dated 12.09.2015 sent to DIpp on l8.t 1.2015 for
comments. Case is deferred to 05.01.2016.

S.No.522
Case No A/R‐ 113 M/s Godrel&

Boyce  Mfg
Co     Ltd,
Mumbal

HQF No 01/80ノ 050/00662/AM16ノ DE
Si

Lic No&date

Meejng No 17/16 RA F No03/94/040/00884〃 Mヽ15 0310792385
dt 26 12 2014Date:24112015 Request for revision/amendment of

norms
Decision: Thc COmmittee nOted that f‖ ll's rCquCst datcd 31 07 2015 scnt to DIPP On 18 11 2015 for

comments. Case is deferred to 05.01.2016.

S No 523

Case No C-02 M/s Schmtetz
lndia P Ltdi

HQF No 01/80/171/00021/AM15/DES I
Meeting No 17/16 Request for fixation of wastage norms M/s. Schemtetz

lndia P. Ltd. (100% EOU) as per para 6.8(e) of
Foreign Trade Policy.

Date:24112015

Decision: The committee noted that firm's fresh reply by e-mail has been r"rt to MSVE on 07.t2.2015
for comments. Case is deferred to 05.01.2016.

%
HARADHAN DAS

Foreign Trade Development Orficer
Directorate General of Foreign Trade

Oepartment of Commerce
Udyog Bhawan, New Delhi

Ｅ
Ｊ
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づ「 |
祈ダ

AD(ルfE)

Office of the Development Commissioner
Micro Small & Medium Enterprises 

-

MECHANICAL DIVISTTiN

30(6e)/1s_ME

Subject: AA no 0710103733 dated 25.04.r4for M/s AyaapacNc pvr. Ltd.

Reply received from firm is praced at pUc.The norms rnay be fixed as foilows:_

The details of items of export is attached as annexure_A.

lXj?[,::,:i.,]#iInTJ,,[:"a ro.2;il kgs after arrecting t5yo recovery nom scrap

iTIi[fl:,?:"?;\zioP;:l*:;i 
for 20t3e kgs after affecting 75%o recoverlfrom scrap

llllil:,"J,i::ijHr,Yi,# ror 805'41 kgs after arrecting 15o/o recoverynom scrap

Ii:ili1"::?iulilT^li^Jif"o ror 3e8 kgs arter arrecti,g 15%o rccoveryrrom scrap and

This issue with the approval of Director (ME)

Oん ■e DC ttsMtt Uo nde No3∝ 69ル NIE d江諾 oち.1乱

レ

ζ l
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AYYAPPA CNC PVT.LTD.
A'fa n ufa c t uret. o f Pt,ec i si on A erosp a c e Co mp o n en ts

An AS 9100C Certified Orsauisation
No.25-Do-rasanlpalaya , Bannerglra(ta Road", Banqalore _ 560076

E- MaII : otail@awap_p! -enc.eaml[: OOO.-ZSSAStZZ

Ａ

勁
Website : M.ayyappa <nc.com

嵐

仏

J,ist of Aircra[t Parts [or Aclvance Licence

Ｓ

＃
Part Sketch Part Name Pro,iect Raw

1
PLATE KEYHOLE
T3

AIRB∪ S

PLATE KEYHOLE
FWD T4 AIRBUS

′ヽumi

PACKER―FVVD AIRB∪ S
′ヽluini

PACKER‐AFT AlRBUS
ハlul¬ i

5
PACKET― INBD
AFT AIRBUS

r\lunri

Plate.Cover AIRBUS
′へlumi

Total Cost of
lmported RM

(in USD)

Total Cost of

Export Parts

(in USD)

12.7mm x 130nrm x
425mm

24,71637 S l,03,771_90

A!uminium AI

Weig ht

(in Kgs)
INPUT

114993

,

Ⅵ
`eight(i1l Kgs)

Ot,TPUT

Wastage
( in Kgs)
c-(a-b)

・/。 Wastage
d=%(cノ b)

Wastage
Recovery
(in Kgs)

e=85% of c

°
/。 Wastage
Recovery
f=%(e′ b)

6372 33542 526.42° /。 28511 イ47.45%

91 8C」 26807 29174°/。 22786 247.98%

1897 421.94% 6804 3586●r%

642 3281 511.50% 2789 43477%

22595 107275 474,77° /。 91184 イθ355%

13595 106398 123793° /。 90438 ザθ52.24%

492.89 2853.07 578.85% 2425.11 492θ2%

ヽ
、

l oFl

ん

濶吻
″

Raw Material Size
Qty

ヽ 1 12.7nrm x 150mnt x
400rrm $   3,23980 S  15,84980 39914

蒻
:

S   2,92030 S  15,99800 35996

1 2.7rrrm x 7Ontnt x
330mnr

125 $    91250 $   6,70500

12.7mm x 40rnm x
260mnr 38060 $   4,34500

1翠
1Omnr x 130mm x

200nrnl
1850 $   8,67650 $  40,79250 129870

'16mnr x 3'lOrnm x
460mm

1866667 $   8,58667 S  20108160

334596





珈閻
′
峰壇鐘墨量挽裁爾

Websitc : ww.ayyappa -cllc.com

▲luminium Alloy,B10ck
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く
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輩
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馘
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Ｓ

＃ Part Sketch Part Name Project Raw

1 PACKER AIRBUS
Aluminit

Recta
Bl(

BRACKET AIRBUS
Aluminit

llecta
Bk

BRACKET HYD AIRBUS
Aluminir

llecia
Blr

BRACKET HYD AIRBUS
Aluminil

llecta
Blt

BRACKET HYD AIRBUS
Ah:mini

llecte
Bt,

6

lヽ著 BRACKET HYD AIRBUS lAlrrnini
I iecte
tBt
L-

latrmini
I Rectz
lBr
L-
lAlumini
I R".t,lar
L_.
lnlumini

I Recti,
BI :

;r.lir-
Recti I

- 
Bll

Alumin -r

Rect: r

- 
Brl

Aluntin u
Recti r

Bl

Bracket Brace
Bottom AIRBUS

Bracket Machined AIRBUS

BRKT MTG Hinge
FVげD AIRBUS

CLEAT AIRBUS

CLEAT AIRBUs

CLEAT AIRBus

Raw Material Size
Qけ

Total cost Of

imported RM

(in USD)

Total Cost Of

ExPort Parts

(in USD)

lotal КM
Weight

{in Kgs)
INPUT

mA‖ oy
lguiar

Ck

12.71\m x 40mm x
1 00mnl

1 S      140 $         896 014

mA‖ oy
lgular

Ck

38mm x 60mm x
65mm 1 $       432 $       2137 040

m AIloy

19ular

Ck

38mm x70mm x
70mm 1 $    561 1       2967 050

rnr AIloy
'rgular
,ck

50nrm x 70mm x
70rnm 1 S       2867 066

rm Alloy
'rgular

rck

50mm x 65mm x
70mm 1 5      639 S       2813 0.61

tm Alloy
ngular
rck

38mm x 70mm x
1 00nrnr | $      747 $        3207 072

,mA‖ oy
ngular

)Ck

90mnr x 150mm x
1 5ontm 1 $     4940 $ 9835 547

inr Alloy
ngular
)ck

40mm x 65mnr
x50mm 1 S      298 S       1701 035

:m Alloy
ngular
:ck

''I 1Omrn x 1s0tnnl x
'175rnnr 1 S      6357 S      12043 780

rm Alloy
ngular
lck

40mm x 50ntm x
95mm

1 $    521 S        1994 0

051

054

rm Alloy
ngular
lck

40mnr x 50mm x
95mm 1 S    521 $        1994

um Alloy
ngular 4onrnt x 50mm x

100mnr 1 $      546 $       2132

一”
〓
●

●
ｏ

暉
Φ
Ｅ
ｔ
，

ｃ
ｏ
０
０
●

．
の
０
∞
ヽ
卜

″

く

に

く

エ ＠ヽ
05

Wl,ight

{ill Kgs)

OUTPUT

Wastage
( in Kgs)
s=(a-b)

°/.Wastage
d=%(cノ b)

VVastage
Recovery

{in Kgs)
e=850/。 of c

%Wastage
Recovery
f=%(eノ b)

004 009 211.28% 008 ′79_59%

C103 037 132224°/. ′f23.97%

046 1152.70° /。 039 9798θ %

062 1551.17° /O 053 ブ37θ 5θ %

004 154511% 049 fθ f3 34%

005 067 1312.210/。 057 fff5.38%

(〕 45 502 1115370/。 426 9イ 8.θ 6%

1〕 03 032 1117.89% 027 950200/.

100 679 677.24% 5,77 57566%

008 043 552.49% 037 46962%

008 043 552490/。 037 469.62%

010 044 466.79% 038 39677%

ご̀

つCk

l o「 7

ダ
ブよ

11曇

ヽ 1‐

11

)●

」

趙

1醜

雌

雌
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Ａ
〉

＃
Part sketch Part Name Project Raw

饂
CLEAT AIRBUS

Alunrinir
Recta

Bk

CLEAT AIRBUS
Al(rminil

[1ecta
Bk

CLEAT AlRBUS
Aluminir

lRecta
Bk

CLEAT AIRBUS
Aluminil

llecta
Blr

CLEAT AIRBUS
Alumlni,

lf ecta
Bl,

CLEAT AIRBUS
Alumini

llectE
BI,

凸 CLEAT AIRBUS
Alumini

Rect€
BI

CLEAT AIRBUS
Alumini

Rectr
BI

雉
CLEAT AIRBUS

Alumini
Rect.

BI

CLEAT AIRBUS
lAluminlI R".t,
ler
Alumin;

Rectt

_Bt
Aiumin r

Recti

_ B:
A,umin r

Rech r

B:
Arumin t

Rect, rr

- 
B!

Alumin L

Rect rr

- Bg
Alumin u

Rect rr
Bo

CLEAT AIRBUS

斃 CLEAT AIRBUS

・蟄 CLEAT AIRBUS

CLEAT AIRBUS

CLEAT AIRBUS

蛉 CLEAT AIRBUS
12852

m eterial

nr Alloy
'rgular

ck

rm Alloy
'lgular

ck

rm Alloy
lgular
rck

rnr Alloy
ng u lar
rck

rm Alloy
ng ular
)ck

lm Alloy
ngular
)ck

rnl Alloy
ngular
)ck

rm Alloy
ngular
lck

rm Alloy
ng ular
:ck
um Alloy
ngular
lck
uln AIloy

lngular

OCk

um Alloy
rng ula r
ock

um A‖ oy
lngulal

OCk

um Alloy
rngular
ock

‐ｏ

ｒｍＡ‐ｍ
ｃｋ ‐Ｏ

ｒｍＡ‐ｍ
ｃｋ

Total COst Of

imported RM

(in USD}

Total Cost of

ExpOrt Parts

(in USD)

1,71930

45nrm x 95mm x
155mm

6191628

40mm x 50mm x
1lsmnt

40mm x 50mm x
1 1 5nrnr

3,45100

051

051

051

16929

42580

7390

19278

19278

(´ ί

Weight

(in Kgs)
O UTPUT
_′ h)

(100

Wastage
( in Kgs)
s=(a.b )

°
/。 Wastage
d=%(C/b)

Wastage
Recovery

(ln Kgs)
e=850/。 of c

°
/。 Wastage
Recovery
f=%{e′ b)

045 521.22% 039 イイ3θ
`%

(109 045 47605% 038 イθイ.6イ%

045 476.05% 038
`θ

46`%

()09 042 45476°/。 0.36 386.5イ・/。

009 042 446.950/。 036 379.9′ %

(〕 11 043 40232% 037 3イイ.97%

|〕 09 042 462.98% 036 39353%

f:343 14586 62252°/。 12398 529ザイ%

4948 28910 584.32% 24574 49667%

4008 38572 962.27° /● 327.86 8ザ 793°/.

イ1008 38572 962.27% 32786 ∂f7.93%

1683 5707 339.03% 4851 288.ブ θ%

1683 5707 339.03% 4851 288.fθ %

12018 17260 855.53% 14671 727.20%

2018 17260 855530/. 14671 72720%

2807 10045 357.30° /。 8538 30イ プ3%

ギ

Raw Materia!Size
Qty

40mm x 50mm x
100mnl 1938

40mm x 50mnt x
100mm 1 $ 2030 054

401η nl x 50mnl x

100mm 1 546 2030

40mm x 50mm x
95mm

1 5        2010

40mm x 50tnm x
95mm

1 S       2010

40mm x 50mm x
100mnr

1 546 0      1916

40mm x sOntnt x
95mnl 1 521 $      1916

鼈 40mm x 50mm x
95mm $ 6,39540

40mm x 50mm x
95mrn 660 S   3.43860 12,64560 33858

238 $   4,20308 6,91628

45mm x 95mm x
155mm 238 S   4,20308 42580

74256 2,65370

74256 $     2,65370

50mm x 60mm x
1 00mnl 238 S   l,88020

50mm x 60rnm x
100mnr 238 S   l,38020

40mm x 50mnlx
100mm 鯉 |が :鈍

48 $     4,78380
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＃
Part Sketch Part Name P roject R3w

CLEAT AIRBUS
Alumh■ 、

Ftecta:

Blc

CLEAT AIRBUS
Aluminir

flecta
Blc

冬 CLEAT AIRB∪ S
Alumink
FRecta

BI(

CLEAT AIRBUS
Aluminir

Ilecta
Bl(

CLEAT AIRBUS
Aluminir

llecta
Blr

CLEAT AIRBUS llecta
Blr

CLEAT AIRBUS
Al:mini

rRecta

BI,

CLEAT AIRBUS
Alumini

RectE
BI

CLEAT AIRBUS
Alumini

Rect:
BI

CLEAT AIRBUS
Alumini

Rectr
BI

CLEAT AIRBUS
Alumini

Recti
BI

予 CLEAT AIRBUS
Aluminl

Rect:

BI

CLEAT AIRBUS
Alumin

Recti

_Bt
Aiumin

Recti
BI

A:umln
Rect;

_B
Alumin

Rect,I
Bt

琥 CLEAT AIRBUS

CLEAT AIRB US

CLEAT AIRBUS

AluminiIm

繹 穐

ite rial

nr Alloy
rgular
ck

nr Alloy
rgular
ck

m Alloy
rgular
ck

m Alloy
lgular
ck

Raw Material Size
Qty

Total Cost of
il■ ported RM

{in USD)

Total COst Of
ExpOrt Parts

(in USD)

Total RM

VVeight

(in Kgs)
INPUT
rn、

40mm x50mm x
105mm 238 $   1,361 36 1     4178380

40mm x 55mnt x
100mnr 238 S  l,41610 S     4,893.28 14137

40mm x 55mm x
100mm $  1141610 $     4,840.92 141 37

40mm x 90mm x
155mm

238 $   3,48432 S     6,211 80 35857

rm Alloy
rgular
ck

40mm x 90mnt x
155mm

238 S   3,48432 $     6,211 80 35857

ｂ

ｒｉｍＡ‐呻
‐ｃｋ

40mm x 90mnr x
'150nrm 238 $   3,37722 $     5,96666 34700

rm Alloy
;rgular
rck

40nlm x 90mnl x
150mm S   31377.22 S     5,96666 34700

rm Alloy
ngular
rck

40mm x 50mm x
11Ornm S   3194680 S    13,70160 39204

15797

15797

49896

rm Alloy
ngular
)ck

55mm x 50mm x
1 1Smnr S   l,66500 $     4, 3220

lm Alloy
ngular
)ck

55mm x 50mm x
11smnt

185 S   l1665 00 $     4,83220

rm Alloy
ngular
rck

55mm x 50rnm x
115mm S   l,071.00 S     3,10828

rm Alloy
ngular
)ck

55mm x 50mnr x
1 l 5nrnt

119 S   l,071100 S     3,10828

Jm Alloy
ng ular
)ck

40mm x 50nrm x
100rnrn

924 S   5,045.04 S    17,90712

um Alloy
rng ular
:ck

40mrn x 50nlm x
1 00mnr

330 S   l,80180 $     6.54720 17820

74488

17820

um Alloy
rngular
rck

40mm x 50mm x
95mnl 1452 ,   7.56492 $    27.82032

AIloy
40mm x 50mm x

100ntn'l $   1,801.80 $     6162640

咽伽覆i鸞

(

智

|(1'躍
)

OUTPUT

一
詢
一

3:242

3471

2741

Wastage
( in Kgs)
s=(a-b)

3/.Wastage

d=%(cノ b)

Wastage
Recovery
(in Kgs)

e=85% of c

%Wastage
Recovery
f=%(eノ b)

31629% 8715 263.85%

10666 307.25% 9066 26イ .イ 6%

11396 415720/。 9687 353.36%

232 31625 747.30° /. 26881 635.2θ%

4232 31625 747.30° /。 26861 63520%

295 31746 1074.670/。 26984 9イ 3.イ7%

2954 31746 107467° /. 26984 9′347%

32797 511.90% 27878 435ザ 2°/。

21014 13782 884.180/。 58プ .55%

f!014 13782 684.18° /。 11715 58ア .55%

128 8878 692.01● /。 7546 588.21%

12.83 8878 692.010/。 7546 5θθ.2′ %

∫〕746 411.99° /。 34128 35θ.19%

:3047 14773 484,79% 12557 イf2.θ7%

14295 601 93 421 08° /。 51164 357.92%

,2769 15051 54354% 12793 イ62 θf%
rngular
ock

も

Ｌ
「雉

鰈

「『

%

又

鼈
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#
Part Sketch Part Name P roject Rョw

饒 CLEAT AIRBUS
Aluminit

Flecta
Blc

CLEAT AIRBUS
A[rminir

Recta
Bl(

蛉 CLEAT AIRBUS
Aluminir

tlecta
Blt

♪ CLEAT AIRBUS
Alunrinir

liecta
Bl(

CLEAT AIRBUS
Aluminir

liecta

_ Blt

CLEAT AIRBUS
Aluminir

lf ecta
Blr

鰺 CLEAT AIRBUS
Alr.rmini

llect€
Bt,

脚 CLEAT AIRBUS
Al:mini

.lect€
BI

CLEAT AIRBUS
Alumini

Recti
BI

贔 CLEAT AIRBUS
Alumini

Recti
BI

CLEAT AIRBUS
Alumini

Recti
BI

CLEAT AIRBUS
Alumini

Recti
BI

又 CLEAT AIRBUS
Alumin

Rectr
BI

予 CLEAT AIRBUS
Alumin

Recti
B

CLEAT AIRBUS
Aium in

Rec(i
B

CLEAT AIRBUS
;r*"

Rect.
B

:terial Raw lMaterial Size
Qty

Total Cost of

linported RM

(in USD)

Total Cost Of
ExPort Parts

(in USD}

TOtal RM

Welght

(in Kgs)
INPUT

m AIloy

,9ular

Ck

55mm x 50mnt x
105mnl 0   1,52625 $     4.46960 4423

m Alloy
lgular
ck

55mm x 50mm x
1 O5nrrn

185 S   l1526 25 $     4,46960 14423

mA‖oy
、9ular
Ck

55mln x 501η ln x

100mm 119 5     93772 $     2,84172 8836

m Alloy
'lgular

ck

55mm x 50mm x
100mm

119 $     937.72 $     2,841 72 8836

rm Alloy
lgular
ck

55mm x 50mm x
'100ntnr 105 $   1,45780 $     4,46960 13736

tm Alloy
rg ular
rck

55nrnr x 50mm x
100mm

185 S   l,45780 S     4.46960 13736

tnr Alloy
rgular
rck

55mm x 50mm x
'100mnr 119 $     93772 S     2,87504 8836

rnr Alloy
ngular
rck

55mnr x 50nrn x
100mm

119 $    93772 1     2,87504 8836

rm Alloy
ngular
)ck

40n1m x 50rnm x
1 05nrm S   l1887 60 $     6187720 18711

im Alloy
ngular
)ck

40mm x 50nrm x
95mrn

660 S   3,43860 $    12,93600 33858

im Alloy
ngular
)ck

40mnr x 50mm x
100mnl S   l,301 80 S     6,62640 17820

rm Alloy
ng ular
)ck

40mm x 50mm x
95mm $   3,43860 S    12,79080 33858

Lrm Alloy
ngular
lck

55mm x 50mm x
100mm

119 $     93772 S     2,88218 88.36

8836

9639

um Alloy
.ngular
lck

55mnr x 50mnr x
1 00ntm

119 $     93772 S     2,38218

Alloy 50mm x 6onrm x
100mm $     94010 $     3,37722

AIloy
50mrn x 60nrrn x

100mnl
119 $    94010

^ヽ S
$     3.37722 9639

掩 tta60

に,

lotal Part

Wl)iglit

{in Kgs,
OUTPUT

Wastage
( in Kgs)
s=1a-b)

°/O Wastage
d=%(cノ b}

Wastage
Recovery
(in Kgs)

e=85% of c

°
/。 Wastage
Recovery
卜・/・ (e′ b)

1.382 12441 627.750/。 105,75 533.59%

982 12441 627.75ツ 3 10575 533.59%

1256 7579 603.25・ /. 6442 512.76%

1256 7579 603.25% 6442 5ア 2.76%

11790 605750/。 10021 5ザイ880/.

2018 11718 580.540/。 9960 イ93.46%

1301 7535 579,15,6 6405 イ92.27%

1301 7535 579.150/。 6405 49227%

[1575 15136 42342°/。 128.66 359.9ザ %

(1179 27679 447.950/. 23527 38θ 76%

:!209 15611 706.55% 13269 6θθ 57%

4682 291.76 62322% 24800 529・ 73%

1235 7601 615.480/。 6461 523.′ 6%

1235 7601 615480/。 6461 523.f6%

1398 589.71% 7005 50ア .26%

1398 8241 589,71% 7005 5θ 7.26%

c(i rngular

unl Alk

lngtllar

OCk

VY

鶉

晰

鰺

蟄

ぷ
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:l l  PartsketCh

|

Part Name Project F、aw

|||||||||:i:::::|
CLEAT AIRBUS

Alumini
llecte

BI,

CLEAT AIR3US
Alumini

Recta

Bト

黎 CLEAT AIRBUS
Alumini

Rect:
BI

|||||||11:li:i::
CLEAT AIRBUS

AlJmini
Rect€

BI

琥 CLEAT AIRBUS
Alumini

RectE
BI

CLEAT AIRBUS
Alumini

Rect:
BI

CLEAT AIRBUS
AlLrmini

Recti
BI

CLEAT AIRBUS
Alumini

Rect`

BI

饒 |

CLEAT AIRBUS
Alumini

Recti
BI

晰 CLEAT AIRBUS
Alumini

Recti
BI

CLEAT AIR8∪ S
Alumin

Recti
BI

CLEAT AIRBUS
Aiunrin

Recti
BI

CLEAT AIRBUS
A'umin

Reclr
Bt

CLEAT AIRBUS
A umin

Recti
B,

CLEAT AIRB∪ S
Arumin

Rectr

_B
A,umin

Rectr
B

CLEAT AIRBUS ｕｍ
”̈
ＯＣｋ

aterial Raw Matenal Size
Qty

Total COst Of
linported RM

(in USD)

Total Cost Of

ExpOrt Parts

(in USD)

Weight

(in Kgs)
INPUT

rm Alloy
lgular
rck

40mm x 50nrm x
95mnr 660 $   3,43860 S    12,64560 33858

rm Alloy
ngular
rck

40mm x 50tnm x
95mnl S   3,43860 S    12164560 33858

rm Alloy
ng ular
rck

40mnr x 50mm x
105mm S   l,88760 $     6162640 18711

rm Alloy
ngular
rck

40n]m x 50nrm x
100mnr

238 S   l,29948 $     4156008 12852

rnl Alloy
ngular
)ck

40mm x 50mnr x
'1 00nrnr

238 S   l,29948 $     4,959.92 12852

tm Alloy
ngular
)ck

40mm x 50mm x
100rnm $    72072 S     2.55816 7128

rm Alloy
ng ular
)ck

35mnr x 50rnm x
1 00mnl S    31548 $     l,24212 31 19

Jrn Alloy
rrgular
)ck

35mm x 50mm x
'l00mrn S    31548 $     1124212 3119 1

.rm Alloy
ngular
)ck

35mnr x 50mm x
100mm

132 S    63096 S     2,48424 6237

rm Alloy
ng ula r
)ck

35mm x 50mm x
95nrnr $    30030 1,18932 2963

rm Alloy
ngular
)cl(

40nrm x 50mm x
100mm S    72072 S     2,74560

1693

1693

9944

7128

unr Alloy
ngular
)ck

40mm x 50mm x
95mrr $    171,93 $       65604

unl A‖ oy
ngular

DCk

40mnr x 50mm x
95mm S     171 93 $       65604

um Alloy
rngular
rck

40nrm x 9Onrnr x
1 S5nrnr $     96624 $     1.653.96

um Alloy
,ngular
lck

40mm x 90mm x
155mnt S     96624 S     l,65396

IA‖oy

tllar
40nrm x 50mm x

100mnl $    72072 $     2,684.88

o哩R

Weight

(ln Kgs)
OUTPUT

―
ぬ1-―

いノastage

(:n Kgs)
。=(a‐ b)

・/9 Wastage
d=°/.{c/b)

Wastage
Recovery

(in Kgs}
e=85° /。 of c

°
/。 Wastage
Recovery
f=0/。 {e/b)

5S34 28224 500,940/. 23990 イ25.8θ%

760 29098 611.35% 24734 5fθ.65%

2513 644560/。 13768 5イ7.87%

2383 10469 439_380/. 8899 θ73_47%

21 53 10699 496.900/。 9094 イ22.36%

1287 5841 453.94% 4965 385.35%

1'11 2607 510.12° /。 2216 4336θ%

:,11 2607 510.12% 2216 イ3360%

|〕 46 5291 559.14°/。 4497 イ75.27%

.133 2530 584.39°/。 2150 496.73%

1244 5884 472.76° /。 5001 401.85%

:287 1406 489989ら 11.95 416.イθ%

287 1406 48998% 11 95 イf6.イ ∂%

308 9136 113115% 7766 96′ .48%

308 91 36 1131.15,も 7766 96′ .イθ%

1347 5781 429240/。 4914 36イ 86%

褥

詔

ｔ鼈
蛉

予

晰
謳

琥
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Part Sketch Part Name Project Raw

CLEAT AIRBUS
AlLrnrinir

flecta
Blr

琥 CLEAT AIRBUS
Aluminir

llecta
Blr

CLEAT AIRBUS

Kicker Boeing 737
Alunrinir

llecta
Bl(

ate ria I Raw Matettal Size
Qty

Total Cost of
lmpolted RM

(in USD)

Total COst Of
ExPort Parts

(in USD)

10tal RM

ハヽノeight

{in Kgs)
!NPUT

m Alloy

lgular

Ck

40mm x 55mm x
1 00nrnr

132 5    76540 $     2,66468 7841

m Alloy
lgular
ck

40mm x 50mm x
100mm $     36036 $     1,34244 3564

rm Alloy
rgular
cl(

50mm x 45nlm x
l10mm S   3.53000 $    101576.80 347.49

m Alloy
tgular
ck

3.25・ x500"x750・ $  30,40000 $    91108800 431389

Total : $ 1,40,44:.28 $  4,25,110.90 S  15,219.50

a)

Aluminitrm

幅
％

lotal Par

VV()ight

(in Kgs)
OUTPUT

Wastage
(in Kgs}
C=(a‐ b)

°/O Wastage
d=%(C′ b)

Wastage
Recovery

(in Kgs)
e=85°/.of c

%VVastage
Recovery
卜%(e′b)

1:581 6260 396.06% 5321 θθ6 65%

738 2826 38308ツЬ 2402 32562%

5313 28936 49781% 24596 423fイ%

3[044 396345 イア3098°/。 336893 96イ .34%

S 1966.49 S13,25302 6739イ % 1126506 572θ 5%

7 of7
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Part Sketch Part Name Project Raw

1 Bracket Machined AIRBUS Alumin

＞
⑦

儒 財

´

um
ar

AYYAPPA CNC PVT, LTTL
ilanufactut'ct' ol'Plecision Aclosltace Contponents

An AS 9100C Cerfified Oroanisahion
No.25 Dorasanipalaya , Bannerghatta Roafl, Bangalore -560076

E- Mail : rnailrAavvappa-grc,-S9fl-, Ph: o8O-26585172

Webslte : www.ayyappa -cnc.com

List oI'Aircrlft Plrts for Advlncc Licence

ぼ

Alunrinium Allov Bar

laterial Raw Material Size
Qty

Total Cost of
!mportod RM

(in USD)

Totai Cost of

ExPort Parts

(in USD)

Total RM
Weight

(in Kgs)
INPUT
ra〕

AIloy 76.5mm x 450mrn x
90mm S   8.56900 S  23,12090 91657

「otal Pa威

VVeig ht

(in Kgs)
0∪IPUT

Wastage
(in Kgs)
C=(a‐b)

%Wastage
d〓%(C′ b)

Wastage
Recovery

(in Kgs)
e=85%of c

・/。 Wastage
Recovery
卜%(e′ b)

17(i50 74108 422.280/. 62991 358.9イ %

ヽ
一
‐    ―  ―― -                                                               1
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中 山 日 申 ‐
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‐ 噛 円

“

い ― 出 ― ― ― ― ―
朧 幽 ~日 鯛 日 H― 日 ― 日 ― い 口 自 日 巨

“
申 ― … ― ― …

AYYAPPA CNC PVT.LTD.
■f″′″′力εご′″θ′・οfPrで Or,メο″′1´′。ッ,′ cF`:ο″2/pO′ ,F″

“

|● 25鋪財獅J蝿押需梅l織げmる
Webste:― .ayyappa・ cnc coni

)

こ〕膵繭]″
List ol Airct'nft
Aluminium Al Sheet

: rial Raw Material Size
Qty

Totai Cost of

imported RM

(in USD)

Total Cost of

ExPort Parts

(in USD) Ｗ̈ｅ‐９‐‐ｔ̈
‐ＮＰＵＴ〔

軸
帥
ＯＵ

Alloy 32mm x1000mm x
2000mn、

S    75,96160 44928 1

も
ヽ

¶   ざ

Ｓ‐

＃
Part Sketch Part Name Project Rav, mat

1

|ミ
BRACKET AIRBUS

一ｌｎ‐ｕｍ

Ｓｈｅｅ

ｒＡ

，‐ｇｈｔｕ
山
螂ｍｍ

Ｗ

い

ｃ

ａｇ
ｕ

ｓｔ

‘ｃ

Ｗａ

〓％

％

ｄ

Wastage
Recovery
(in Kgs)

e=85% of c

%Wastage
Recovery
f=0/。 (e/b)

31645° /。 29019 26898%
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy industry

TSW(B) Section

Subject: Application of M/S M/S BEML for ratification of norms
of AA no 0710104231 dt 20-05-14.

DES-I, DGFT may kindly refer to the above mentioned
AA of M/S BEML. The firm's reply of dated 18-10-15 has been
examined. it is observed the applicant has not replied to any
of the points raised by this Office letter of dated 07-09-15,

DGFT is requested to get the information to this Oflice
letter of dated 07-09-i5 to examine the request. (Copy
enclosed ).ヮ

‘一撃
ゝ
、

The above issues with the approval of IA (KKT).

Enclosure― a/a

DGF「 ′FFDO,DES― I
Deptt.of HI′ UO No3(136)/14-TSW(B)

zo-fp-ts

dated

′

′

′

′

Develop輛桑物





′ヽ i                                                  r    ヽ 1 ′

4ヽi1listry of卜 leavy lndLJStries&Pul]lic E「iterprises

Departinent of:leaVy lndtlstry

TSソ/(3)SectiOrl

Sぃ切eCt: ApplicotiOn Of M/s M/S‐  3EML for^「atittcatiOn oF
:no!‐ 1■ s of AA no 0710104231 dt 20… 05-14.

DES― I′ DG目
‐
may ki1lclly「 eFel to the above 11lentioilOd AA of

lV1/S BE卜 1二 . T1le firrn′ s repiy Of dated 22¨ 07-1.5 has been
eKalγlirled,The Fl「 |¬ :las not retniled to t1le any lDf the p● |!nts

raised by this office, It imay be observed that t卜 le(llJantity of

ilγlpOrt  cnppliecl  & tlle  calculatioin  口iVe11  1‐)as  cha!lged
drastically.

For exar、口le sonne of the changes in quantity is tts 9,ven
beioぃF.

:ItlPrn no
~TCi百
雨面こ恐

~3ζ

下ご√TCaiculati吾 i 9iVOl´li

器り牲整」哩lII讐轟―
21,O            i54.183
55,0            '146.28
119.0 :48,76           1

I「l vie、 v oF 7Dbovca the fil‐ 111 1nas to sublllit a「 ne!ndeci AAゃ ノヽitln tile

revised qtJaritity oF ilη pOrt.

Agalin tlne calculatiorl sub11littecl is not cieD「 、 For exainlple for

Sheet l &2 ccnlctilation the dirnensior of finis「 led cottpo:lent
ls llot available, So ho、 ャthe corl‐ lpOrlelltシ veight of 5 1く g′  o.■
|く 9 arrived atls not lく no、～

n.

II]view oF above we nnav ask DGFtt to get tlle p● i,tぃパsc
reply to oし 1「 letter of 24-1_1-14 alol19、 マitln al〕 ove cに 1「 lFica ti3!ns

to exa「ぅliile tlne request. 1‐ }le F:rrl ,lay alsG I]e 35ked t(〕
stib「コit ≦sir191e relDly agcninst eこ ョch AA. 二f 1lo reply i[5 re(二 七iv(](1
witrlirl two we(21(3′  DES I nncny de(lide es  ,)●「  EXlFl
Pc)licy/F)「てDCedヒ |「e.

||‐lc abovc isstlesぃ 百t1l tlne apprc)val c,FIA lKI{可 ).

旦G亘_4F「「)0,_興
Deptt.oF!→ I.1」 O No3(136)/14-TSいr(3)

tr 3.C`|ヽ
ayak

lDevcl● [)1■ lent{Dfficer

07-013-1:5

oこ:[ea
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S M/S BEML for ratification of norms
of AA no 0710104233 dt 20-05-14.

DES-I, DGFT may kindly refer to the above mentioned
AA of M/S BEML. The firm's reply of dated 11-06-15 has been
examined. it is observed the applicant has stated their
problem regarding transmission of their AA & this is to be
sorted out by DGFT.

DGFT is requested to get the information to this Office
Ietter of dated 24-09-75 to examine the request, (Copy
enclosed).

The above issues with the approval of IA (KKT).

Devdopmel:新蹴 /
Enclosure- a/a

む

1c.ruayat< L6lt
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iriirri:;ti''y oF=eaヽ F丁 1「lduStr・les&PIJと }iic彗 inter二 ,「 ises
Departinnent oF tteavy lindtist「 、/

丁SW(B)Sectlon

ApplicatiO11 0F M/S IⅥ /S BEML for ral:iFicatioF1 0f
AA no Oア lolo4233 dt 20-05-14.

み―

し r′ /

Sui:'1'eci";

ricrms cli:

DES― IF DGttT‐ may kindly refer to the above nlentioned AA oF
M/3 8EML. ・1~he Fi「 lη′s reply of clated 22-07-15 !las beerl
exar71inedt‐「「le observatlor、 s rDre as folloャvs.
J_.There are l134 iterns ol= |lη pOit..丁「le ite打l no of
calculatio11 9ivell dOcs「 10t matCil ぃパth t卜 le iter11 1‐lo Of
ti´tc list Of iterns, FOr exan‐:ple iterll r)o もフア of the
caicし 11〔〕tioln giverュ  is 4o nη「}1 91ateい Jnile ill a二 }plicatloll″  it
is fastcriers of l_822 rlし

1「111De「 . 3o the list rnt」 st じe
p「01Derly cO‐・related`
2, Tlne (lalculaヒ icll stlbnlittecl is l「 lcoillplete. For exar,ple
fo「  SI‐leet ]_ &2 calctllati(〕 11/ the d::―ne1lsi(),l of finisheti

COITlpO「lent i5 110t avallcnble, So ino、 ダv t1le cornpO:nent
vveiglnt c)F5 kg′  o.2 1くg ar「ived at is i・lot ilndicated. 丁:te
i:|「
・
rl¬  rnこly stJbnlit cOnlplete calculation of raぃ /「nate「 i晨 i
wit1l dinlensiOnal drawing=

3= Irl aciditic)n tO above′  ,Oirlt 、″lse :｀ e妻ンly t`)t[113 1,ffice
letter oF dated lo-lo-14(ColDv eilci3ie`)i3SOli(]ited.

4. 
・
1~lle il「 r1l nnay also be asked とo stlbrTlit ill‐ l督 le 「こ,ly
6gal「15t eac::AA,

丁1lc al〕 (〕 vll liiStiesぃ11:il tile apl〕「〔,、′こ11 0F r,41 (て■1~),   F

:     ′    i′
・・、 ._‐

′'              1    
´

    ざ
‐1=

1lL、ィ〕L。「1ユ1:1学轟
li

l(1-[),´ :_5

EPclostlre- 3/(1

豊壺F‐「_た EFD〔)′豊ES-1
DelDtt.oFllIF t10 NO S(137)/」 4-~「 :3ヽイ(脇 )
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ii;i'ici,:i



Govt of India
Ministry of Micro Srnall & Medium Enterprises

Office of tlre Development Commissioner
Mechanical Division

30(16s)t14_ME

Subject: AA no 0710106274 dated 01.08.14 of N{/s Venkateshwara Engg. Works.

Norms rnay be fixed as follows:_

' Y;',*l'"olly1,t _9, 
10, 17,72, 17 and 18 of items of export may be amended as 6. 6.t, z, L, t, sz ai;i,3zi kgs respecti.relyo Relevant size of sno 1 of iterni of import may be allowed for 16g kgs inclusive of1351% wastage after affecting 50o/o recoiery for scrap.r Relevant size of sno 2 of iterns of irnpofi rnay be allowed for g3.5 kgs inclusive of15.97% wastage after affecting 50% recovery foiscrap.

' Relevant size of sno 3 of items of import may be allowed for 63.5 kgs inclusive of22.12% wastage after afGcting 50yo recoveryfoiscrap.
' Relevant size of Sno 4 of items of import may be allowed for g6.5 kgs inclusive of49.14% wastage after affecting 50% recovery foiscrap.
' Relevant size of Sno 5 of iterns of import rnay be allowed for 64.5 kgs inclusive of19.44% wastage after affectin g S}%r.ror",y foiscrap.
' Relevant size ofSno 6 of items of irnport may be allowed for 13.5 kgs inclusiv e of 12.5yowastage after affectin g S0% recovery-for scrap.o Relevant size of Sno 7 of items of irnport may be allowed for 9 kgs inclusive of lz5yowastage after affectin g 50% recovery for scrap.

' Relevant size of S19 t gf^iterns of irnport may be allowed for 55 kgs inclusiv e of 30.95o/owastage atter aftbcting 50oZ recovery for scrap.

' Relevant size of si: 9 9ll1..s of import may be allowed for 55 kgs inclusiv e of 30.95%owastage after affectin g 50%.".ourryio. ,.rup.
' Relevant size of sno 10 of iterns of import rnay be allowed for g6 kgs inclusive of22.86% wastage after affectin g 50% rr.or.ry for strap,
' Relevant size of Sno I I of iterns of import rnay be allowed for g0 kgs ilclusi' e of 25yowastage after affectirry 50yo recovely for scrap.o Relevant size of sno 12 of items of import may be allowed for 74 kgs ilclusive of12.12% wastage after afflectirry S}%,="ouiiy for strap.
' Relevant size of sno 13 of items of import may be allowed for gl kgs inclusiv e of 35yowastage after affectirtg 50y" recovely for scrap.
' Relevant size of sno 14 of iterns of in:port may be allowed for 113 kgs inclusive of17 .17% wastage after affectin g 50% recovery for scrap.

This issue with the approvar of Director (ME) for taking a vierv by NC.

〆

|インtル |||
(K.S.SOdhi)
AD(ME)

蹴 l  ed朋 H5
es

HARADHAN DAS
Foreign Trade Development Officer
Dirgctorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi





^ 考面f
Ministry of Heavy lndustries&Pu blic Enterprises

Departrnent of Hё avy lndustry
丁SW(B)SecuOn

Subject: ApplicatiOn Of M/s BOrg Warner For ratification of norrlns

of AA no 0510390633 dt 21-08… 14,

DES¨ I′ DG「F may kindly refer to the above mentioned AA of M/S
Borgヽvarner.This Office recOrnrnends the fo‖ owing.

Ex,ort product:EGR Cooler For Diesel Engine-l No.

Inputs:

The above issues with the approval of JS(RKS) /^l
/ /)-,I /0)-t-./B.C.Nayak

Deveropm.ll 
?T:i;

DG「 F′ FTDO′ DES― I
Deptt.Of HI′ Uo No3(83)/13-丁 SVV(B) dated

ε

`

SI.No. Item Qty,
1 Case Stainless Steel l.A}7kg/kg content in export

product.
3′ 4 Brazinq paste Quantity as per 15 of C-164フ .

2′ 5′ 6′ 7 Components Net to net as per GN-4 with
accou ntabil ity cla use.
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No.…
…...… .

掛

TECmOLOGY

織 躍 驚 服 ぶ ]用 TTI°
N TECmOLOGY

17(4s)/201s-rPHW

M/s. Apar Industries Ltd.
Apar House, Corporate park
Building No. 5, SIONfr.r,iay Road
Ch em b ur, Mumbai, fuiut u.u.frt'.u_0"ffi ,,

SuЫ…Ⅲ山西∞ぉr面nttPli翼
:肥1観謂罵認:葛 1がず

Ю刀
“"ほ
d24.2.2015 fOr expOrt

難導慰職:鮒II」聯織l雌轟鱗vT棚崎
luired t0 1nanufacture One uni1 0fexPort product for each

S,おrm」a,technた d spedicttiOns and lrawhg of

3)II]:臨ぼ11lillll[:nufacturing process

ittl翼絲運犠姿盤ll聾抽I灘I描鮮

Yoursl

(Asha

Shri Haradllan Das

FTDO
O/o.DGFT
UdyOg Bhavan
New Dclhi

w'r'r' DGFT ID Note No- 01/80/0 50/0020g/AM16/DES-1/810
dated I7.9.2015

`フ

f+qft-qtr+ar
o,s?.e1.er). ffiffi
rf ffi-r roooe

●
ELECTRF)NIcs INDI全 ELECililliitli:il:

REMINDER

tfiin
Date.20.J.lJ0J5

lgia)



oヽ 4601:'S42(ltiti― PC‐ _11

4ヽillistl・ oヽf Chenlicals and Fe■ ilizel・5

Depalinlent ofC1lelllicals辺 雖PetroChelllicals
******

Rooin No.223,A Ⅵring,

Shastri Bhawa11,New Delhi¨ 110001

Dated the lSt December,2015

M/s La測1li Electronics Moulds&Precision Engineerillg Pvt.Ltd.

Plot No.81,EPIP,ヽ41itefleld,

Bagalore―-560066

Fax:080‐2841 6210

EmJL infoのlaxmidectronicsocom

Sub:  Ratiflcation of Nornls for Advance Authorization No. 0710108269 dated
26.05。2015-reg.

Sir,

This is with reference to your leter dated November 23,2015 on the sutteCt Cited

above. In order to exalnine your application llrther, you arc being advised to mΠ
lish the

foHowing information:―

ly織
∬鵠場謡T淵腑出鋼じ蹴凝胤 ∬

ent°f州Ⅲ山

ii. Weight of the one number of each of the four expOrt products produced and
corresponding consumption of inputs duly certifled by Chartered Accountant for the

last three flnancial years.

Please subrnit reply、 vithin fltteen days froFn the date of issuc of this letter. Ifヽ
ve do

not rece市 c the infl・ oamtion within stipulated time,it would be presulned that you are no longer

interested in process ofapplications reladng to all the above Adl五 hCe Authroi2ationζ
.

Joint lndustrial Adviscr

Tel:011-23071442/Telefax:011-23071187
Email:omshaHnaの nic.in

Zyl。 :_

Shri Haradllan Das,

Foreign Trade Developlnent Offlcer,

Directorate General ofForeign Trade,

Depa“ nlent ofConllllerce,

Ministl・ y ofConlmerce and industry,

Udyog Blla、van,New Delhi

Tel.No.23061562,
Fax:23062225/23061613

．̈
一一̈
一一一一一
　　
　
　
一一一一一一一
　
　
　
　
　
　
．

＾
し

Yours fqithfully





:IメlLチηご噛 uくф lく

GOVERNMENT OFINDIA
前 鎌 響 ¶項櫛 輔 詢 回

RIINISTRY OF COⅣ Ⅲ■■嘔CAT10NS AND INFORPIAT10N TECHNOLOGY

議 ず 爺 鎌 Ψ ¶ず潮 輔 師

DEPARTⅣ田 NT OF ELECTRONICS AND INFORIIATION TECHNOLOGY
V`ebsite:wTwldeittgoⅥ in

REⅣIINDER

飾
Date.……19_11・2015

囀 ul

No。“…...¨… 17(43)/2015‐IPIW

0/o DGFT
Udyog Bhavan
New Delhi

M/s. Donaldson India Filter Systems Pvt. Ltd.
Village Naharpur Kasan
Distt. Gurgaon, Haryana-122001

Sub: Application for ratification of norms of Advance Licence No.05i0394381
dated L6.7,2015 for export of " "Primary Elemenf'.

ri

Please refer to your application received from the O/o the DGFT and this

Department's letter of even number dated 24.09.2015 on the subject mentioned above

requesting you to provide the following information to enable further processing of the

proposal:-

i) Details of the end product where export product would be used

ii) Details of export product
iiD Quantify of import items required for manufacturing one unit of export product

for each export item
Composition of each set at item Sl. No. 4 and 5 of export product
Wastage claimed in the manufacturing process

Justifi cation of rvastage

2. You are requested to provide the aforesaid information at the earliest. In lieu of the

information we may not be able to process the case further. If the information is not

received rvithin fifteen days the case may be treated as closed as far as this de.partment is

concemed

Yours

ｉｖ＞

ｖ＞
う

…

誦
6点t乱輛哺可
ヾは 110003

w.r.t.DGFT I.D・ .No.01/80/050/128/AM16/DES‐ 1/1475

dated 16.7.2015

ELECTRONICS NIKETAN
6,C.G.0.COIIPLEX
NEW DELHI‐ 110003

faithfuHy

之

・ELECttRONiCS INDIA
BI′′bn Needs Million Ch● s
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Ministry of Heavy Industries & public Enterprises ^d1- --
Department of Heavy Industry 

-- r' '--- 
/l[-g-\t a 14 J .u"

TSW(B) Section

Subject: Application of L&T MHI Turbine Generator Ltd for ratification
of norms of AA no 03 LA796416 dt 04-06-15

DES-I, DGFT may kindly refer to the above mentioned licence of L&T
MHI Turbine Generator Ltd, The firm has mentioned the export
product as "2X660 MW Steam turbine &Generator with Auxiliaries &
spares" The firm may separate the export item as "2x660 MW steam
turbine", "Generator" , and ,, Auxiliaries & spares,, and submit
information as follows.

1. Column 164 of ANF 4A.
In addition following information of appendix 4E sl no 1. A of

apptication.
2. sl no a and b of Engineering products(ii) of rechnical Details.
3. Sl no b) of Raw materials /Consumables,
4, Sl no e) for components
5. The sl no of insulating materials & consumables separately &

their total value.
6, Break up all items of import in sets to numbers like item no 1, 6,

198 to 204 etc.
7, AA number of the simirar export product & copy of NC Decision

4The above issues with the approval of IA(KKT).

//b--
l//t,/\-/'B,c.Nayak

Development Officer
02-11-15

DGFF(FTDO′ DES― I)
Deptt.of HI′ uo No 3(174)/10-TSllV(B)

年

一

■
‥
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ls and lnfollllation Technology

:an,6,CGO COmplex
ollli-110003

1∫ⅧiⅧW賓瀾 I需Ⅷ露l
' Iillllill°

DGFT I.D. No. 01/80/050/135/AM16/DES― 1/492             015 vide whiCh

珊朧蹴
S縦
軍躍霊電嘲∬詳

'犠
蹴ml器tttξttξ

・調:
Optical Fibre).''

2.The FOB value ofexpolt is Rs.36,052,500.00 CISS 570,000.00)and CIF value oflmportis Rs

30,208,140.00(USS 469,800.00).

i:鮮」撫鱗鮒 岳姉脳揺l構畿樅婆翼
bclow:―

S.No hnport itern Wastage allowed Total Quantity
Recommended (Kg)

1 Single rnode optical fibre 2% 2789.700

2 UV resin 1 2% 1857.420

2596.920UV resin l l 2%

e of 4oh for UV resln l and 6.10/Ofor UV

resin 1 1.

O/o Udvoe BIt

ЬITuoo.No.17(35)/2015-IPHW dated 17.11.2015
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AD(ヽ彊E)

○範 ce Ofthe Dcvelopment cOllnmissiOncr

Micro Small&Medium Enterprises

MECHANICAL DIVISION

subject: AA no 0510394588 dated 17.06.15 in respect of M/s layarutaExports
P\4 Ltd.

The norms may be fixed as follows:-

' Relevant size of irnport T?y be arowed for 9g3 3 5 kg incrusiv e of 3.5%o
wastage after affecting 1/3'd recovery for scrap.

This issues with the approvar of Director (ME) for taking view by NC.

Shri H.Das,FTDO,DGFT UdvOg Bhawan New Delhi

O/o The DC(ヽ〔sNllE)ID notc l10 30(153)/15-NEE dated 19.lo.15
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Govt. of India

Ministry of Micro Small & Mediurn Enterprises
Office of the Development Commissioner

Mechanical Division
30(177)/15-駆

Subject: AA No. no 031 10065493 dated 19.06.15 in respect of M/s Yogeshwar Engg.

Pvt. Ltd.

Nonns may be fixed as follows:-

Per unit weight of exporl product rnay be specified as24.35 gm.

Import may be allowed as applied inclusive of 33.4'l%, wastage.

This issue with the approval of Director (ME)

(由 |′ ,

AD(ⅣE)

0/o The DC(MSME)UO note n0 30(177ソ 15-ME dated 24.11。 15

7多



釧・■`
1

Govt of India
Office of the development Commissioner

Ministry of Micro Srnall & Medium Enterprises
Mechanical Division

30(17e)/ls-ME
I

Subject: AA 0561000 4641 dated 07 .07 .15 in respect of M/s Hindustan Equiprnents P. Ltd

Norms may be fixed as follows:-

Relevant size of irnport may be allowed for 39606 kg after affecting 1/3 rd recovery for
scrap and inclusive of 46.7Y, wastage.

This issues with the approval of Director (ME) for taking view by NC.

(II::`:〔||||||||ぃ

、
AD(ME)

Shri Haradhan Das.FTDO.DGFT Udvog Bhawall New⊇ 91hi
O/o The DC(MSME)UO note n0 30(179)/15-ME dated 24.H.15
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F No 46011/88ノ2008-PC― ::

Gove「nnnent of lndia

Minist「 y of Chenlicals&Fertillzers

Department of Chemicals&Pet「ochemicals

1ヽりヽ

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 00'1

Dated the November 30,2015
To

M/s. Netafin lrrigation lndia Pvt. Ltd.,
Plot No : 268 - 270,27118 GIDC,
Manjusar, SAVLI,
BARODA, GUJARAT _ 391 775.
(Tele : 91-2667 -26460112131
Email : umakant patel@netafim-india.com

Subject: Advance Authorization Application from M/s. Netafin lrrigation lndia Pvt. Ltd.,
Baroda, Gujarat for the import of raw material against the export of Advance
Authorisation Numbers is as under :

(a) No. 3410041424 dated 04.08.2015 (b) No. 3410041425 dated 04.08.2015
(c) No. 3410041457 dated 14.08.2015 (d) No. 3410041426 dated 04.08.2015

Sir.
I am directed to refer to your advance authorization application received from O/o DGFT

on the subject cited above. You are again being advised to submit the following information

1 The item of export indicated is in meters and raw material sought to be imported is in weight.
fhe technical specification and weight/meter of the exporl product may be indicated with
separate weight of Drippers/meters. Copy of export order may also be furnished.

2 Detailed manufacturing process along with technical justification for wastage at each stage
of manufacturing process and also on each of the raw materials duly certified by Ch{tered
Engineer (CE) may be furnished.

3 Separate raw material requirement for the export product may be inQlcated as net content and
quantity applied for import (net quantity wastage) duly certified by Chqttered Engineer (CE).

4 Complete material balance for the export product separately indicatin!'input and output.
5 Details of production of export product under reference and corresponding consumption of

all the raw-materials (both imported and indigenous) during the last three financial years
duly cedified by Chattered Accountant (CA).

6 Small sample of the export product, if feasible.
7. Any other relevant information in support of application.
8. The above information must be received with in 1S-days from the date of issue of this

letter. lf the information is not received, in the stipulated time, it would be presumed that
you are no longer interested in these applications.

Your's faithfu‖ y,

%軋″
(O.P.Sharma)

」oint lndustrial Adviser

丁el:011-23071442
丁elefax:011-23071187

kヾ
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Email:omsharmaonた .in

塩 : DGFT′ DES―l(Shri Haradhan Das,FttDC)), Udyog Bhawan, New Delhi

(W。「.t.thei「 U.0.Nos.(a)01/80/050/00339/AM-16′ DES-1/1157 dated 20.112015,(b)01/80/050/00338/AM―
16ノDES-1/1162dated20112015,(c)01/80/050ノ 00336ノ AM-16/DES-1/1163 dated 20.11 2015 and

(d)01/80/050/00337/AM-16ノ DES-1/1570 dated 20.11.201 5 forinformalon
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TEAfu1 REPORT

Visit to M/s BOTIL OIL Manesar for ratification under para 4.L7 of Exim Policy.

While considering the proposal of M/s BOTIL Oil, Manesar for ratification of adhoc

input output norms under para 4.7 of Exim Policy for Oil field equipment, NC-l decided (vide

File t'lo 01180/162/L034/AM12 /DES-I dated 17.02.2012) that a team of officers from

DGFT,DHI and MSME may visit the facto.ry of the applicant to see its manufacturing

operations and assess wastages. Accordingly, a team consisting of officers listed at the last

line, visited the factory premises of BOTIL Oil lndia on 3lMarch 2012 al Manesar,Haryana .

Shri WS Walia GM,and Shri.Chadrashekhar briefed about the manufacturing process, took

the team arcunC ihe factory and shor,,ln the products and machining operations going on

there. They were requested to provicie a copy of ERP data of material used for

manufacturing a particular export product, but these are still awaited from the unii.

Hourever after observing the manufacturing process .and wastage involved in different

stage-s of manufacture, the team recommends ihe following:

Recommendation for im
Cenrent Shoes (i)Seamless For these products there exist SiON C-

L624, 1"625, and 7628 and these should
also be made applicable to all OD sizes of

Float Shoes j Casing pipe

Cementi,.-,S Collars
searnless oipes.

(ii)Compoirents

2, Length of relevant seamless pipe rnay be

permitted @1 Nos of actual length of EP +

lz" Exira.ln addition to above, the OD of
relevant seamless pipe may be permiiied
as actual OD of EP + /+" Efira.

-Pa ckers
-Linear Hangers
-Fluted casing

(i)Seamless

Casing Pipe

Flow Coupling
-A.nchor Tubing
-Lock llandrel (ii)Components
-Splined Expansion Joint

Advance authorisation nos 0510-225643; 28307 1; 284479; 284482;2867 16;79327 1,;

293870;29521,L;308174 and 320191are recommended for ratification on above lines.

Length of relevant seamless pipe may be

permitted @L Nos of actual length cf EP +

lr " Ertra.ln addition to above, the OD cf
relevant searnless pipe may be permitied
as actual OD of EP + %" Extra.

( ic,
Itl---l

KK Funda

Astt Direcior

‐

Dv DGF丁

癬
lndLIStrial Adviser

Export product I Inputs material

-The Components are recommended on net to net -basis with accountability clause..
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TEAIV1 REPORT

Visit to M/s BOTIL OIL Manesar for ratification under para 4,17 of Exim Policy.

While consideringthe proposal of M/s BOTIL Oil, Manesar for ratification of adhoc

input output norms under para 4.7 of Exim Policy for Oil field equipment, NC-l decided (vide

File No Ot/80/162/1034/AM12 /DES-I dated 17.02.2012) that a team of officers from

DGFT,DHI and MSME may visit the facto-ry of the applicant to see its manufacturing

operations and assess wastages. Accordingly, a team consisting of officers Iisted at the last

line,'risited.l|.fo:l1,,[:ryarch-2oL2atlVlanesar,Haryana.
Shri WS Walia GM,and Shri Chadrashekhar briefed about the manufacturing process, took

the team arcunC ihe factory and shown the products and machining operaticns going cn

there. They were requested to provicie a copy of ERP data of material used for

manufacturing a par"ricular expori product, but these are still awaited from the unii.

Holvever after observing the manufacturing process -and wastage involved in different

stages of manufacture, the team recommends the following:

Recommendation for import

Cen:ent Shoes (i)Seam less For these products there exist SiON C-

L624, L525, and 7628 and these should

also be made applicable to all OD sizes of
searn less pipes.

Float Shoes j Casing pipe

Cementing Colla rs

(ii)Co mpotrents
2. Lengih of relevant seamless pipe rnay be

permitted @1 Nos of actual length of EP +

Yz" Exira.ln addition to above, the OD of
relevant seamless pipe may be permitted

as actual OD of EP + /o" Ertra.

-Packers

-Linear Hangers
-Fluted casing

low Coupling
-A,nchor Tubing
-Lock lr'iandrel (ii)Components

-Splined Expansion Joint

-The ComponentS are recommended on net to net -basis with accouniability clause..

Advance authorisation nos 0510-225643;283074;284479;284482;28611'6;293271;

29387_0;29521L;308174 and 320191 are recommended for ratification on above lines.

( /',;'l
KK Funda

Astt Director

(i)Seamless

Casing Pipe

Length of relevant seamless pipe may be

permitted @L Nos of actual length of EP +

lr " Ertra.ln addition to above, the OD cf
relevant searnless pipe may be permitied

as actual OD of EP + %" Extra.

Dv DGFT 
VW> 

lndustrialAdviser

*6}19.-*NDAS -

fftr*.,[ffi.?"?J'"l??T:$f#ff: 77
DePartment of Commerce
[d;g Bhawan' New Delhi

Export product I InPuts material



Govt of India
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Division

30(180y15_ME

subject: AA no 0310798658 dated 01.04.15 of M/s Marine frontiers.

).lorms rnay be fi:<ed as follo''.vs:-

o Relevant S.No. 1to 38, 84to 125 andl27 to l7l of items of importmay
be allowed for on net to net basis with NIL wastage and accountability
clause.

' S.No. 39 to 83 and 126 of iterns of import may be allowed as appried.

This issue with the approval of Director (ME)

ψ御究 |ノ
1

(K S Sodhi)
Asst Dir(ME)

Shri H.Das,FTDO,DGFT UdhvoQ Bhawall
O/othe DC(MSME)Uo note n0 30(180)/15-ME dt24.H.15

膝 色

77

)ゞ



Govt of India
Ministry of Micro, Small & Medium Enterprises

O/o the Development Commissioner
Mechanical Division

30(178)/1s-ME

Subject: AA No 0510395691 dated 22.09.15 in respect of M/s Globe Hi Fabs.

The norms may be ratified as follows:-

o Import of items may be allowed on net to net basis with NIL wastage
and accountability clause..

This issue with the approval of Director (ME) for taking a view by NC.

(∠色lil
AD(NIE)

Shri H.Das,FTDO、 DGFT Udv02 Bhawan New Delhi
O/o The DC(MSME)ID note no 30(178)/15-ME dated 24.H.15

陛
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F No 46011/106/2009-PC■ 1:
Govemment ofindia

Ministry of chemicals&Fertilizers

Department of chemicals&Petrochemicals

To

M/S POLY MEDICURE LTD,
B-232,Third Floor,Okhla,

lndustrial Estate,Phase― |‖
,

New Delhi-1lo o20.

Authorizations.

Shastn断a謂嚇ぷLA踊
Dated the November 27,2015

」oint industrial Adviser

丁el:011-23071442
Telefax:011‐23071187
Ema‖ :o□shar□ a@nic ln

subject: Advance Authorisation Application from M/s. poly Medicure Ltd, New Delhi for
the import of inputs against the export products igainst Advance Authorisation
Numbers is as under :

No. 0510395737 dated 24.09.2015(2)No. 0510395698 dated 23.092015,
No. 0510395734 dated 24 09,2015(4)No. 0510395645 dated 16 09.2015
No. 0510395735 dated 24.092015 (6)No. 0510395738 dated 24.09.2015

I am directed to refer to your advance authorization applications received from O/o DGFT
on the sub.lect cited above. You are being advised to submit the foilowing information :

1. Requirement of each of inputs alogwith their justification for import quantity and
wastages claimed.

2. chemical name, Technical specifications alongwith foreign suppliers' catalogue for
all the items of import may be furnished..

3. Detailed. and quantity of other indigenous inputs to be used in the rnanufacture of the
export product may be indicated. you have applied for the import in respect of above
Advance License is to be imported in rolls or in cut sizes, the complete details may be
furnished.

4. Detailed manufacturing process alongwith justification for wastages at each stage and
also on each of the raw material may be furnished.

5. Complete details of manufacturing process, material balance alongwith justification for
- wastages at each stage duly certified by Chartered Engineer (CE).
6. Details of production of export product under reference during the last three vears duly

certified by cA may be furnished. lf the production has not commencedii-lEElEEi, the
details from commencement of production may be furnished duly certified by CA.

7. Please submit repjy within 15-days from the date of issue of t'his letter. lf we do not
receive the information within stipulated time, it would be presumed that you are
nolonger interested in process of applications relating to all the above Adr"n"u

つ

η

り

Sir

Copv to: Shri Haradhan Dass,DES‐ 1,FTDO O/o DGFT,Udyog Bhawan,New Delhi―
(W rt ther u o Nos(1)01/80/050/00364/AM 16/DES-1/1166 dated 20 11 2015
(2)01/80/050/00367/AM-16/DES-1/1160 dated 20 11 2015(3)01/80/050/003621AM‐ 16/DES-1/1169
dated 20 11 2015(4)01/80/050/00366/AM-16/DES-1/1165 dated 20 11 2015(5)01/80/050/00365
/AM-16/DES-1/1164 dated 20 11 2015&(6)01/80/050ノ 00363/Arlll-16/DES‐ 1/1167 dated 20 11 2015

glymedicure.com
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丁SW(B)Section

Subject:ApplicatiOn Of M/s LMT For ratification of norms Of AA
NO-3110065291 dt 24-02-15

DES― I′ [DGFT may kindly refer to the above l‐ llentioned Advance
Authorisation of M/s LMT,The firm has replied νide their letter
of dated o6-10-151 1t has not replied to any of the pOints
sought vide this office letter Of dated 12-05… 15. The fi「m has
only subrrnitted statement of shipping b‖

ls v、ノith Out giving any

I[11:I]t♀進1:」[lr冒:::「品ay decide based on impOrt policy.

The abo∨ e issues vvith the apprc

Development Offlcer
02-11-15

7ffi't rtl ""'
Ministry of Heavy Industries & public Enterprises

Department of Heavy Industry

S't -,N? +1?

-------7.,&- /a' ' ,l-) -, T

DG「Ff′ FFDO′ NC― I′ DES― I)
Deptt.of HI′ uo No3(102)/15-丁SW(B) dated

朧軍嗜1
a101 FOre11´
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Department oF Heavy lndustry
丁SW(3)SecUOn

Subject: Application of M/S Flovel Energy pvt ltd for
ratification of norms of AA no 0510271787 dtd 31-08-10

DES-I, DGFT may kindly refer to above mentioned AA of M/s
Flovel Energy pvt ltd. It is observed that the request was
earlier rejected as per Policy circular 50 dtd 28-12-11. It is
observed that the circular has been issued after the issue of
AA & this aspect may be looked in to by DGFT.
Firm's reply dated 01-05-15 & written submission have been

examined. Based on the information submitted, this Office
recommends the following.
Export
"The Authorisation holder is allowed to supply to M/s. Ginni
Global Private Ltd. at Balsio Hydro Eectro - Mechanical
Project Site: Dedunde Village, Near Kurthala, Distt. Chamba,
Himachal Pradesh against contract no. GGpL/BHEp/Suppiy _

01 dt. 01.09.2009." as per amendment no 2 of dated ig_
01-11.
Import
As mentioned in their letter of 09-05-13 & subsequent
submission of dated 27-04-75, they have completely
manufactured the turbines. As far as generator side is
considered, they have machined rotor shaft & the same was
assembled with the turbine runner.
In view of above facts, there is manufacturing activity

involved in the supply of the export product. The import
consists of six items which are components. This Office,
therefore, recommends import under GN-4 with
accountability.

The above issues with approval ofIS(RKS).

DGF「′FTDO′ DES― I
Deptt.of HI′ UO No 3(11)/13-TSW(B)

Development officer
10-07-15

.C. Nayak
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